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N1RL ALNIfRTIVE 
GJJAFATI EENCH: 

C 	 T 

I. Original Anplicatiofl  1110. 

Contempt petition I'o._ 

Revievi Application. No. 

Apiocant(S 	 VS -Lin jon_of India & Cs 

Advocate for the 

Avocat.~ for th Rosporidast( 	 )1.1iiLL_. 

NotosOf tha ;agistry 	 J)ato 	(cr of the Tribunal 

pt1cat10n 	 111 2007 	Mr W Chwida, learned counsel for the - 

u!C• F. c.. 
d' 	 2" 	 Applicant wanted to file a condonation 

4 ? 

 pro 	1 

'•.4.....
petition for condon,n9 the delay in filing 

.. 	

O.A. Let it be done after two weeks. 

Pogt on 25 01. 2007 

Vice-Chairman 

cc 	Ibbi 

	

25.1.2007 	V. 	Mrs. M. Das, learned Add!. C.G.S.C. 
wutd like to obthin instruction and file 
reply statein ant. in the matter. Let it be 

done. 

Post on 27.2.2007. 

1' 

Viee-Chainn an 
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27.207. 	Four weeks time is granted to the 
counsel. for the respondents to file written 
statement, post the matter 6n, 28.307. 

Member 	 Vice.iChairman 

im 

	

28.3.2007 	Poston 244'.2007 akigwi:th the 

M.P.. 

' L 
te4 	 ViceChainnan 

	

•24.4.07. 	
Mr. S. Nath learned counsel for the 

applicant is present. Mrs. M. Iias learned 

TAdd1.b.G.S.d for the respondents has 

k, Lwb LCli) 	 prayed for time to ifie writterstatetnent. 
• 	Four weekstime is granted to J1e wiitten 

• 	 :. 	
S 	 statemeut. Post the matter on 2.5.07. 

S . 	M2br 	S 	

• (J Member() 
hu 

6.4 

kA 

I•& 	
44• 

S 	 • 

- 	V 
• 	 . • 	 • 	 ,• 

• 	 S  

• 	 H • 	• 	

. 

• 	• 
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15.6.07. At the request of learned counseLior 
the rspondents further six weeks tm,e is 

granted to the respondents to file written 

statement. Post the matter onL1.7,07,  

Vice-irman 

18.7.2007 	On request, Mrs.M.Das, learned 

AddLC.G.S.C. is granted further three 

weeks time to file reply statement. 

Post on 9.8.2007. 

Vice-Chairman 
/bb/ 

30.8.2007 	As requested, Mrs.M.Das, learned 

AddI.C.G.S,C. is granted further three 

weeks lime to file reply statement. 

Post the case on 20.9.2007. 

Vice-Chairman 

!bb/ 
20.9.07 	Considering the issue Involved in 

this case O.A is admitted. Two weeks time 

w t'/' qwt wd 	is granted to the respondents to file written 
statement. 

Post on 3.10.07 for order. 

/ •. 	Vice-Chairman 
pg 	 -. 
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O3JQ2Q 	Reply to the OrigIh1 Appiication has 

bn filed today after se\4g  a copy4n 

thearned counsel for the\*  pplicantH who 

seeks\ur weeks time to file 

C 	this matter V 	.2007 

awaiting 'joinder fron/the Apcant. 

Mr.G.BaishYàlearned/. Standing co\nsel 

for the Union In a should also prodce 

the departmen I proceeding file by the 

next date. 	 ,X.-ikJ 
\ UC I 

C py of this order be handed over 
to . G. Baishya, lecrned Sr. Standing 
c nsel. 

(Khush am) 	 (MahM 
Memb (A) 	 Vice-Chairman 

/.b/ 

03.10.2007 	Written statement has been filed1  

after serving a copy on the learned 
counsel for the Applicant. Rejoinder, if any, 

ç 	 will be filed by the next date. 

Call this matter on 12.11.2007 
- 	 awaiting rejoinder from the 1  Applicant. 

(Khusiram) 	 (MR.Mofy) 
Member (A) 	 Vice-Chairman 



12.1 1.2007 	Mr.S.Nath, learned counsel for the 

Applicant is present. Mrs.M.Das, learned 

Addi. Standing counsel for the Union of 

India is present and undeakes to file her 

appearance memo in this case by  

tomorrow. No rejoinder has been filed in 

this case as yet. 

• 	 Call this matter on 12.12.2007 
r4- ci 	 expecting rejoinder from the Applicant. 

R.Mohan) 
Vice-Chairman 

• 	 /bb/ 

11.12:2007 	No rejoinder has been filed in this 

case as yet. 

Call this matter 17.01.2008 awaiting 

n4- 	 rejOinder from the Applicant. 

-• 

Tl o 	 .(Gautam Ray) 	(M.R .Mohanty) 
Member (A) 	 Vice-Chairman 

/bb/ 

17.01.2008 	Mrs.U.Dutfa, learned counsel aôeanna for th ------------

Applicant, seeks two weeks more time to file 

rejoinder. Mrs. Manjulo Das, learned AddL Standing 
counsel for the Union of India, points out that for the 

C reason of interim order passed in this case, recory 

of the amount unlawfully paid to the Applicant, could 
not be made. 

QTJ' 

4tA-' 
JLL 

'1 

In the aforesaid premises, call this matter on 

22.02.2008 for hearing/final disposal of the cases 	* 

In the meantime, the Applicant may file the 
rejoinder, as desired, by 8th  of February, 2008. 

interim order, passed earlier, to remain in force 
till the next dote. • 	 S  

Vice-Chjrman bb 	 •, 	 - 
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2202 2008 	Call this matter aq 03 04 2008 	I' H 

k i i-c 
S 	 (Khushirain) 

Member(A) 	V  
Lm 

03 04 2008 	Call this matter on 26 5 2008 for 

harmg.. 

/(Khusl~—) 	(M. R ohanty) 

• 	 V 
r- 	 V 

V.: 	

V 

	

• 1. 	
. 	 Member(A) 	V  Vice-hairman 

• 	
un 

	

• • •. -.•- : - 	 . 	 . 
•.•.. 26?052008 	,Hard. Mr M. V  . Chan da, learned 

	

V 	
• 	 c•':\ •V;S  

Counsel appearing jor the Applicant and 
V  Mrs M- :Das .eaied AddL Standib  

1 9 -  

	

V 	 • 	 •Counsel.for4be Union of india.and perusd 

	

V 	 V 	 V 	 •.V• •• 	 I 
V 	 V 	

.. ,; th':maialson 	record. 	Hearihg 
V 	 t-.. 	*• 	 ............. 	 • 

concluded Orders reserved 

•V; V 	

- 	

ram)' R AMohan 

	

- 

I 	
ember(A) 	Vice-Chaurman 

' 	'• 	V 	
•V 	

V.--- 	
V 

	

f:o7 Iv 	t1 j)O 

	

• :.' 	
V 11 .0b. 2008 .. Judgment pronounced in open (;oni 

....................
r 	Kept in separate shee 	AppIiion is  

V - 	- - 	 . • 

. dismissed. No costs. 

	

• - \\__ 	
. . 	 V 

	imo ty)(Khushirarn K  

	

£7%/ 	 • 	 Member(A) 	 V  /iceChairman. 
io 

	

- 	 V  
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/ 	V. 	
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V. 	 V 	 • 	 V  
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IN THE CENTRAL ADMINISTRATWE TRIBUNAL 
GUWAHAT! BENCH 

Original Application No 324 of 2006. 

DATE OF DECISION: t V -06 -2008 

Shri Sushil Kumar Kar 
......... 1 _ppJicazitfs 

By Advocate Mr M. Chanda 
.................................... 	for the 

Applicant/s 

-Versus - 

Union of India&Ors. 
Respondent/s 

Mrs. M. Das, Addl.C.G.S.C., 
........................................... . ............. . .................. .idv cate fbr the 

Respondent/s 

/ 

THE HON'BLE MR MANORANJAN MOHANT , VICE CHAIRMAN 
HON'BLE MR.KHUSHIRAM, ADMINISTRATIVE MEMBER 

Whether reporters of local newspapers may be allowedJpsee 
the judgment? 	 Yes/)10 

Whether to be retBid to the Reporter or not? 

Whether their Lordshlps wish to see the fair copy of the 
judgment? 	 Yes/Jl6. 

be 

1 
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CENTRAL ADMINISTRATWE TRIBUNAL, GUWHATI BENCH 

Original Application No 324/2006. 

Date of Order : This the 1(1 Day.  of June, 2008. 

THE HON'BLE MR MANORANJAN MOHANT , VICE CHAIRMAN 

THE HON'BLE MR KHUSHIR'½M, ADMINISTRATIVE MEMBER 

Shri Sushil Kumar Kar, 
Laboratory Technician, 
P&T Dispensary, Itkhoia, 
P.O. Silchar 788001. 
District Cachar (Assam) 	 Applicant 

By Advocate Mr M. Chanda. 

Versus - 

Union of India 
represented through the Sect'etaxy, 
Govt. of India, 
Department of Posts, 
New Delhi110001., 

The Chief Postmaster General, 
Assam Circle, Guwahati78 1001. 

3.The Postmaster General, 
Dibrugarh Region, Dibrugarh'786001. 

4.The Director of Postal Services, 
Guwahati781001, Assam. 

5.The Sr.Superintendent of Post Offices, 
Cachar Division, 
Sichar-788001. 
District Cachar (Assan) 

6.The Chief Medical Officer 
P&T Dispensary, 
P.O. silchar —788001. 
District Cachar (Assan) 	 ......... Respondents 

By Advocate Mrs M. Das, Addi. C.G.SAJ. 



2 

"p 

The Applicant was appointed on 21.10.1975, as Laboratory 

Technician (in the pay scale of Rs.330-560/-) in P&T Dispensary. The 

scale of Laboratory Technician by successive Pay Commissions have 

revised as under:' 

3rd CPC 4th  CPC Review! 51h  CPC 
Anomaly w.e.f. 

01.01.1986 Committee 01.01.1996 

Rs.330560 1350-2200 14002300 5000-8000/ 

1200-2040 4500-70001- 

Laboratory Technicians, in other Central Government 

Departments, were granted the scale of Rs.14002300/ by 4th  OPC. 

CPMG of Assam Circle, issued a circular dated 05.07.1995 (while 

issuing gradation list of para-medical staff of P&T Dispensaries); 

wherein two pay scales have been provided for Laboratory Technicians 

i.e. Rs1200-1800/ for SSC and Matriculation passed and Rs.14002600 

for B.Sc. degree holders. Senior Postmaster of Siohar intimated the 

Applicant, on 09.11.1995, that his pay scale has been down graded from 

'Rs.13502200/- to Rs.1200-18002040/ and ordered recovery of excess 

paid on account of wrong fixation of Rs. 14,984/-. 

The 5th  CPC recommended revision of pay scale from 

Rs.1400-2300/ & Rs.1400'2600/ to Rs.5000-8000/ with effect from 

-J 

01.01.1996. 
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Against the decision dated 0911.1995, the Applicant 

approached the Tribunal by filing O.A.117/96; which was disposed ofon 

15.09.1998 directing the Respondents to. waive recovery of the excess 

amounts paid and to refund the amounts already recovered within a 

reasonable time. The Respondents were directed to pass a speaking 

order on the representation submitted by the Applicant. 

The Applicant submitted a number of representations to 

grant him the pay scale of Rs.140023001 with effect from 01.01.1986 

and Rs.50008000/ with effect from 01.01.1996. 

The Applicant was granted first and second ACP in the pay 

scale of Rs.45007000/ and Rs.500080001 respectively but was denied 

higher revised scale of pay of Rs.14002300/ with effect from 

01.0 1.1986 and in the revised scale of Rs.50008000/ with effect from. 

01.01.1996. 

The Applicant alleged that the Respondents had not 

considered the representation as per direction of the Tribunal, nor the 

higher pay scale was granted to the Applicant, as was asked by them, 

with effect from 01.01.1996. 

The Applicant was informed on 09.05.2003 (Annexure12) 

that in compliance of the order of the Tribunal dated 15.09.98 passed in 

O.A.117/96 the pay scale of Laboratory Teclm±cian of P&T Dispensary 

(Applicant and 2 others) will be Rs.12002040/ with effect from 

01.01.1986. 

In the above premises, the Applicant has again approached 

this Tribual with the present Original Application filed under Section 
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19 of the Administrative Tribunals 'Act, 1985 seeking the following 

reliefs. 

To set aside and quash the impugned letter bearing 
NoAPIRP/31-2192 dated 09.05.2003 (Annexure-12). 
To direct the Respondents to grant higher revised pay 
scale of Rs.14002300/rs.14002600/- with effect from 
01.01.1986 and corresponding scale of Rs.50008000/ 
with effect from 01.01.10\996 to the Applicant with 
arrear monetary benefit. 

2. 	The Respondents have filed written statement admitting 

the facts on record and have quoted the recommen4ation  of the 

Anomaly Committee which was set up to review the recommendation of 

the 4th CPC which is reproduced as under 

"The Committee was of the view that the anomaly 
with regard to Sr. Technicianffechnician, Laboratory 
Technicians, Blood Bank Technician and Sr. 
LaboEatory Assistant was not directly as a result of 
the implementation of the 4th •  Pay Commission 
recommendations and therefore, did not recommend 
higher scales of pay of this categories of post on that 
ground." 

It has been disclosed in the written statement that the 

Applicant is a Matriculate/SSc passed having completed the certificate 

course of Laboratory Technician at the time of his appointment; that 

prior to introduction of different pay scales on the basis of higher 

academic qualification, there was a single scale of pay for all 

Laboratory Technician irrespective of their general qualification but as 

and when the two different scales of pay was introduced for (1) 

matriculate/equivalent Rs.1200301440EW302040/ and for (2) B.Sc. 

degree holders Rs.1400-4016002300/ the Applicant had to be placed 

in the lower appropriate scale of pay being only matriculate with a 

certificate course and that, earlier in O.A.No.117/96 flied by the 

-Af ~7--- 
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Applicant, the Tribunal passed an order on 15.09.1998 to the following 

effect 

"There cannot be any doubt that it is within the 
power of the Respondents to assign two different pay 
scales to the post of Laboratory Technician as above 
provided the diffeEeutiation is not unreasonable or 
irrational and does not result in discrimination 
within the purview of Article 14 of the Constitution. 

It has also been disclosed by the Respondents that the 

excess amount paid to the Applicant was ordered to be recovered on 

15.01.2006 and that the decision of the Respondents, on the 

representation of the Applicant, was communicated to him and the 

grant of two different pay scales ((i) for matriculate or equivalent and 

(ii) for B.Sc. degree holder) has been justified on the basis of 

qualification and cannot be claimed by the Applicant who was 

appointed before introduction of two scales. The Respondents have 

prayed for dismissal of the Original application. 

3. 	Mr M.Chanda, learned counsel appearing for the Applicant, 

at the bearing, supported the case of the Applicant on the principle of 

"similar pay to similar work." He argued that since the work of the 

Laboratory Technician's in different departments are same the 

Applicant cannot be deprived of the higher scale being given in other 

Departments. He cited the following rulings in support of his argument. 

i) 	2002 (2) SM 245 Miss A.R.Neelayadakshri & Ors. Vs. 
University of Delhi & Ors. 

jj) . 1985 (Supp) 5CC 94, P.Sávita & Ors. Vs. Union of India, 
Ministry of Defence. 
1995 (5) 5CC 628, M.R.Gupta vs. Union of India & Ors. 
1998(8) SOC 154,- Chandraprakash Madhavrao Dadwa vs. 
Union of India & Ors. 
2002 (1) SOC 261, Jaswant Singh vs. Punjab Poultry Field 
Staff Association & Ors. 

IN 
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2006 (3) ATJ 219, T. Abraham & Ors. Vs. Union of India & 
Ors. 
1994 (28) ATC 52, Ram Lakhan Prasad vs. State of Bthar & 
Ors. 

The ease of Miss A.R.Neelayadashri &C)rs. Vs. University of 

Delhi & Ors., (reported in 2002(2) SLJ 245) is from Delhi High Court. It 

has been reported that "Equal pay for equal work--revision of 

qualification- prospetive effect-petitioners were recruited, after 

selection, as per the qualification of provided then-Later the pay scale 

upgraded providing certain qualifications as necessary-petitioners not 

granted pay scale-allege they do the same work as others, their 

qualifications can not be affected retrospectively and will apply to new 

recruits hence demand upgraded scale-lound force in itpetition 

allowed. The principle of "equal pay for equal work" is not a new one 

and in the instant case must have been extended by successive Pay 

Commissions and none of the Pay Conunission have upgraded the scale 

applicable to Applicant to the similarly situated persons who are better 

qualified than the Applicant. Hence this case cannot be made 

applicable to the instant case at this belated stage and the case of the 

Applicant suffers from estoppels as he has accepted the scale 

recommended by successive pay commissions and has not challenged 

them before any Court. Annexure9 is an order passed by tbis.Tribunal 

in O.A. 117/96 dated 05.09.1998, relevant portion of which at para 4 is 

extracted below 

"There cannot be any doubt that it is within the 
power of the respondents to assign two different pay 
scales to the post of Laboratory Technician as above 
provided the differential is not unreasonable or 
irrational and does not result in discrimination 
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within the purview of Article 14 of the Constitution. 
In this case the differentiation is based on academic 
or educational qualification 

In P.Savita & Ors. Vs. U.01,Mil1istry of Defence, ('eported 

in 1985(Supp) SOC 94) it was held by Supreme Court that: 

"Classification of Senior Draughtamen belonging to 
the same Department and doing identical and same 
work is violative of Article 14. Persons like the 
appellants, who were promoted from the post of 
Draughtsmen to the lower scale of Senior 
Draughtsmen would get the same pay of 
Draugbtsmen i.e. less pay than the other group of 
Senior Draughtsmen for the same work. That the 
basis of this division was seniority is not sufficient to 
meet the requirements of law. By seniority, a Senior 
Draugbtsmen should get higher pay with the 
increments that he earns proportionate to the 
number of years he is in service. But in the present 
case the higher pay was made dependent upon the 
dassiflcation of Senior Draugbtsmen into two groups. 
In absence of evidence that different grades created 
on the  ground of higher qualification either academic 
or otherwise or an entitlement by any other criteria 
laid down or that the. Senior Draughtsmen who were 
placed in the advantageous group, performed work 
and duties more onerous or different from the work 
performed by the appellants group, there was no 
justification for this classification which was based on 
the mere accident of an earlier entry into service." 

This citation is also not applicable; as the two scales have been 

prescribed after entry of the Applicant in service and differentiation is 

based on educational and academic qualification; which has been 

justified in  the cases reported in AIR 1982 SC 879 and 1993 Supp (1) 

SCC 153, wherein it was held that the higher the educational 

qualiflcation,the better would be the quality of service rendered and the 

end result would in the ultimate be far more satisfactory. That indeed 

cannot be disputed. 
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In M.R.Gupta vs. Union of India & Ore. (reported in (1995) 5.8CC 

628), the Supreme Court . held that "it w as not a continuing wrong 

based on a recurring cause of action. The claim to be paid the correct 

salary computed on the: basis of proper pay fixation, is a right which 

subsists during the e, ntire tenure of service and can be exercised at the 

time of each payment of the salary when the employee is entitled to 

salary computed correctly in accordance with the rules".This citation is 

not relevant to the instant case as nobody has challenged the delay in 

filing the case. However since the matter has been examined by 

successive Pay Commissions, the question of delay is not relevant at 

all. 

In Chandraprakash Madhavrao Dadwa & Ors1 Vs. Union of 

India & Ors., (reported in (1998) 8 SOC 154) the Supreme Court held 

that "various grades created for Data Entry Operators and Data 

Processing Assistants. Appellants who were (xrnllrmed Data Procession 

Assistants fitted into pay scale of Rs. 13502200 as Data Entry 

Operators Grade B whereas revised pay scale prescribed for Data 
11 

processing Assistant was Rs. 16002660. Action sought to be justified on 

the ground that additional qualifications and job requirements were 

prescribed for the revised pay scales, and the appellants were fitted 

into the designation pay scale commensurate with their qualifications 

and job requirements. Action of the Government was arbitrary and 

ifiegal because additional qualifications and job requirements, could be 

applied prospectively onJy." 
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This ruling is also not relevant as the higher scale 

prescribed by the Respondents are based on academic and educational 

qualifications and have not been made applicable to Applicant and 

similarly qualified other persons in the Respondent Department. 

In the case of Jaswant Singh vs. Punjab Poultry Field Staff 

Associoation & Ors., (reported in (2002) 1 SOC 261) of the Supreme 

Court it has been reperted that "Equal pay for equal work person not 

qualified for promotion to but discharging duties of Chick Sexer 

nonetheless entitled to pay and allowances admissible to Chick Sexers. 

Such relief limited to the period commencing from three years prior to 

the filing of the suit upto the time he continued to discharge such 

duties. Appellant working as Chick Sexer but not possessing necessary 

qualifications under the earlier rules and not holding any of the feeder 

posts under the subsequent rules, such a person although working as 

Chick Sexer could not be promoted as Chick Sexer." 

In this case also the Apex Court 	has held that 

appellants working as Chick Sexer not possessing necessary 

qualifications under the rules and not holding any of the feeder post 

under the subsequent rules could not be promoted as Chiek Sexer. 

Therefore, it is apparent that the scale attached with qualifications 

have not been questioned in this case. Therefore, this citation is also 

not applicable. 

In T. Abraham & another vs. Union of India & ore., (reported in 

2006(3) ATJ 219), this Tribunal held that the "applicants who are Lb 

Assistants and Seicntiflc Assistants in OFSL, CB1 claim equal pay as 
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given to their counter part in DLF, and NICFS. Duties, functions and 

responsibilities of Lab Assistants and Scientific Assistants in all the 

three Laboratories are exactly the same. Educational qualification for 

the post of Lab Assistant in CFSL is higher than that of DLF and 

NICFS. Applicants entitled to pay scale at par as given to their 

counterparts in DLF and NICFS w.e.f. 11.1996 wIth all consequential 

benefits? This citation has also been placed in Randhir Singh vs. Union 

of India & Ors, (AIR 1982 SC 879) and Secretary, Finance Department 

and Ors. Vs. West Bengal Registration Service Association and Org., 

(1993 Supp(1) sco 153). Since the grant of pay scale is an executive job 

and the policy matter; which has been examined by an expert body like 

successive Pay Commissions; we are of the opinion that this Tribunal 

has no reason to interfere with and while passing this order by the 

Principal Bench it did not refer to the Apex Court ju4gment  rendered 

in the case of Union of India Vs. P.VJ!ariharan reported in (1997).3 

8CC 568. Therefore, we find it diffienit to agree with the decision o(the 

Principal Bench rendered in T.Abraham (supra). 

The last citation 1994 (28) ATC 52, Ram Lakhan Prasad vs. State 

of Bihar & Ors. referred by the learned counsel for the Applicant is not 

at all relevant to the instant case. 

4. 	Learned counsel for the Respondents argued that in 

OA.117196 (supra) it was held on 15.09.1998 by this Tribunal that 

"there cannot be any doubt that it is within the power of the 

respondents to assign two different pay scales to the post of Laboratory 

Technician as above provided the differentiation is not unreasonable or 



11 
	

,..n 
irrational and does not result in discrimination within the n'urview of 

Article 14 of the Constitution." 

In the present case the differentiation is based on 

academic or educational qualification. In Randhlr Singh vs. Union of 

India & Ors. (reported in AIR 1982 SC 879), it was held: 

"It is well known that there can be and there are 
different grades in a service, with varying 
aualiflcations for entry into a particular grade, the 
higher grade often being a prometional avenue for 
officers of the lower grade. The higher qualifications 
for the higher grade, which may be either academic 
qualifications or experience based on length of 
service, reasonably sustain the classification of the 
officers into two arades with different scales of D8y. 
The principle of eaual pay for equal work would be an 
abstract doctrine not attracting Art. 14ifsouht to be 
applied to them." 

In the case of Secretary, finance Department and others vs. 

West Bengal Registration Service Association and others (reported in 

1993 (Supp(1) SCC 153), it was held: 

"It was then submitted that the Third (state) Pay 
Commission had failed to notice the upward revision 
of the educational requirement for direct recruitment 
as SubRegistrars. It was rightly pointed out that one 
of the inputs for pay determination is educational 
requirement for the post. The higher the educational 
qualification the better would be the quality of review 
rendered and the end result would in the ultimate be 
far more satisfactory. That indeed cannot be 
disputed." 

The nature of job performed by the applicant as Laboratory Technician 

is same with that of the job performed by the B.Sc degree holder 

Laboratory Technician. Both the submissions of Mr Ohanda and the 

pleadings we do not find any material to justiJSr upsetting the action of 
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the respondents in having two scales of pay for the Laboratory 

Technician based on their educational qualifications. 

In the light of the above, we are of the view that there is no 

reasonable ground to interfere with the action of the respondents with 

regard to the pay scales of Laboratory Technician as contained in letter 

Nofr2/88PCC dated 24.02.1988 conveyed by letter dated 02.03.1995 

and letter No.APIRP/312192 dated 09.05.2003 (Annexure12 to O.A). 

Since the case of the applicant has already been exaniiiied in detail by 

successive pay commissions and also by the Anomaly Committee set up 

by Ministry of Finance to look into the discrepancies of 4th Pay 

Commission, if any, and the Applicant could have raised those issues 

before the pay commission/anomaly committee, but did not choose to do 

so. Therefore. the applicant is barred by estoppel from agitating these 

issues before the, Tribunal again and again. On the basis of the 

academic qualification there was a selection for Laboratory Technician 

in respect of general qualification. The 4th  Pay Commission had 

recommended two identical scales of Laboratory Technician on the 

basis of different educational qualifications superseding all previous 

orders in this regard. Since the Laboratory Technician with different 

classification clearly formed two separate class of persons they cannot 

be held identical and therefore the applicant being lower qualified 

cannot claim higher pay scale granted to the persons having B.&. 

degree as basic qualification for the post of Laboratory Technician. 

5. 	We have considered the materials placed on record and the 

arguments advanced by learned counsels for both the parties and the 

citations submitted. We feel that the citations given by the learned 

A--~7  - 



counsel for the Applicant merely relied on the principle of equal pay for 

equal work as decided by the apex Court in P. Savita & Ors. Vs. Union 

of India, Ministry of Defence & Ors. reported in 1985(Supp) SCC 94. 

The subsequent judgments by apex Court and Administrative 

Tribunals also relied on the earlier judgments on the issue. The facts of 

other cases relied upon by the learned counsel do not meet the 

requirements of the present case and are not similar in facts either. In 

any healthy administrative system upgradation of the educational 

qualifications to improve the quality of work/service and to compensate 

them by granting appropriate corresponding upgraded scale is a 

principle of public policy. Therefore, the applicant's claim for higher 

pay scale without upgrading his educational qualification is not 

justified as it is against the public policy not to provide quality service 

to the ultimate beneficiaries. This matter has also been dealt with by 

successive pay  commissions who had the expertise to look into such 

anomalies and make suitable recommendations, In the circumstances 

we feel that this Tribunal has no compelling reason to interfere in such 

matter. Para 9 and 10 of the judgment of the Apex Court in Union of 

India vs. P.V.Hartharan (1997) 3 5CC 568 are extracted as under: 

"Before parting with this appeal, we ft1 impelled to 
make a few observations. Over the past few weeks, 
we have come across several matters decided by 
Administrative Tribunals on the question•• of pay 
scales. We have noticed that quite often the 
Tribunals are interfering with pay scale without 
proper reasons and without being conscious of the 
fact that fixation of pay is not their function. It is the 
function of the Government which normally acts on 
the recommendations of a Pay Commission. Change 
of pay scale of a category has a cascading effect. 
Several other categories similarly situated, as well as 

13 
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those situated above and below, put forward their 
claims on the basis of such change.. The Tribunal 
should realize that interfering with the prescribed 
pay scales is a serious matter. The Pay Commission, 
which goes into the problem at great depth and 
happens to have a full picture before it, is the proper 
authority to decide upon this issue. Very often, the 
doctrine of "equal pay for equal work" is also being 
misunderstood and misapplied, freely revising and 
enhancing the pay scales across the board. We hope 
and trust that the Tribunals will exercise due 
restraint in the matter. Unless a clear case of hostile 
discrimination is made out, there would be no 
justification for interfering with the fixation of pay 
scales. We have come across orders passed by Single 
Members and that too quite often Administrative 
Members, allowing such claims. These orders have a 
serious impact on the public exchequer too. It would 
be in the fitness of things if all matters relating to 
pay scales, i.e. matters asking for a higher pay scale 
or an enhanced pay scale, as the case may be, on one 
or the other ground, are heard by a Bench comprising 
at least one Judicial Member. The Chairman of the 
Central Administrative Tribunal and the Chairmen 
of the State Administrative Tribunals shall consider 
issuing appropriate instructions in the matter." 
"What pay scale should be attached to a. post 
essentially fails within the domain of the executive 
power of the State. The Hon'ble High Court of 
Karnataka has decided this issue rejecting the relief 
of the applicant in a writ petition no. 5556 of 1999, 
decided on 25.05.2005 in the case of Director of SISI 
& Ors. Vs. The Registrar, CAT & K.SShankar 
Rainan." 

6. 	Since the later judgment will prevail over the previous 

judgments we are of the considered view that case of the applicant is 

barred by law of estoppal and it being a matter of public policy for 

which the Government sets up Pay Commissions periodically every 10 

years. If the successive Pay Commissions have not considered this 

issue, this Tribunal is to disagree with the learned counsel for the 

Applicant. The CAT, Patna Bench in O.A.154/2007 has already gone 

into this issue and felt that if there is any anomaly in the pay scale of 

. 	• 	4 
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the Applicant this matter must have been looked into by the 6th Pay 

Commission which has submitted its i report to the Government and 

which is under consideration at the highest level of the Government, In 

case the Central Government grant relief to similarly situated persons 

then the same can be extended to applicant also 

7. 	We finally thud no merit in this case and, accordingly, the 

same is dismissed. No costs. 

(KHUSHrRAM) 
	

(MANORANJAN MOHANTY) 
ADMINISTRATIVE MEMBER 

	
VICE CHAIRMAN 

I/pg/I 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHAT! BENCH GUWAI-IATI 

OA. No. 324/2006 

Shri Sushi! Kumar Kar 
-Veius- 

Union of India and othci, 

LISTS OF DATES 
2110-1975- Applicant was initially appointed as Laboratory Technician in the 

P&T L)ispeiisary in the scale of pay of Rs. 330-560/-. 
(Annexure- 2, page 19 of C). A) 

01.01.1986- 4th Central Pay Commission recommended and revised the pay 
scale of Rs. 330 - 560 to Rs. 1350 - 2200 for para-mcdical staff and 
the post of Laboratory Technician. 

Laboratory Technicians in other Central Govt departments 
weTe placed in the pay scale of Re. 1400-2300/- following the 
recommendations of the 4 11,  Pay Couunission l'eport. 

12.09196- Sub-Committee/Review Committee under the Ministry of Health 
and Family  Welfare recon*nended the revised scale of pay of  Rs. 
1400-2300,'- to the Laboratory Technician. 

(Annexure- 4, page- 22 of O.A) 

27.12.1988- Applicant was placed in the revised scale of pay of Re. 1400-2300,'-. 
(Para- 4.4, page- 3 of O.A) 

02.01.1990- Anomalies Committee constituted by the Director General of 
Health Services recommended the revised pay,  scale of Rs. 1400-
2300/- to the Laboratory .  Technician. (Annexure- 5, page- 28) 

02.03.1995- Chief Postmaster GeneraL Assam Circle in his letter addressed to 
the I/C P& T Dispensary sought guidelines regarding revision, of 
pay scales of Cr. 'B', 'C' and 'D' employees in terms of Vn CPC. 

(Annexure- 7, page- 33) 

05.07.1995- C.P.M.G,•Assarn Circle issued gradation list of para-medical staff of 
I'&T Dispensaries, wherein two pay scales have been provided for 
Laboratory Technicians i.e. Re, 1200-1800 for SSC and Matriculation 
and Re. 1400-2600 for B.Sc. 	 (Arinexure- 6, page- 32) 

09.11.1995- Senior Postmaster, Silchar communicated to the applicant the 
decision of downgradation of pay scale of the applicant from Re. 
1350-2200 to Re. 1200-1800 as well as recovery of Re. 14,984/-. 

(Anne,cure- 8, page- 33) 

01.01.1996- Scale of pay of Re. 1400-2300jRs, 1400-2600/- was revised to 
corresponding scale of l<s, 5000-8000,'- w.e.f. 0L01.1996 in terms of 
5th CPC. 
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15,09,1998- Applicant approached this Hon'bie Tribunal along with others 
against the arbitrary,  decision of reduction of pay scale and 
recovery of excess payment through O.A. No. 117/1996, which was 
disposed of on 15.09.98 with a direction to the respondents to waive 
recovery of the amounts and to refund the amounts already 
recovered within a. reasonable time. It was also directed by the 
Hon'bie Tribunal to the respondents to pass a speaking order on 
the representation submitted by the applicant. 

(Axinexure-9, page- 35) 

12.10.98, 10.05.99, 03.09.99, 11.04.03- 	Applicant 	submitted 	series 	of 
representations praying for grant of scale of pay of Es. 1400-2300 
w,e.f. 01.01.1986 and Rs. 5000-8000/- w,e.f. 01.0I,96. 

(Amexure- 10 series, page- 43) 

04.12.2000- Applicant was granted 1 and 2 ACP in the scale of pay of Es. 
4500-7000 and Es. 5000-8000/- respectively but he was denied 
higher revised scale of pay of Rs. 1400-2300 w,e.f. 01.01,1986 and 
Es. 5000-8000/- w.ei 01.01 .96 and further higher scale. 

(Annexure- 11, Page- 49) 

09.05.2003- Applicant submitted series of representations but none of the 
representations has been considered in the manner directed by the 
learned Tribunal and none of the grounds taken by the respondents 
has been considered for granting higher revised scale, but 
surprisingly a reply was given to the applicant vide impugned 
letter thtted 09.05.2003, wherein it has been stated that the 

• 	applicant's representation has already been disposed of vidc letter 
• 	dated 01.10.1997 and also stated that the pay of the lab technician's 

pay scale would be Rs. 1200-2040,'- w,e.f 01,01,1986. 
(Aimexure- 12, page-Si of OA) 
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T  CENTRAL 	STRA-TwrriTh iriE 	1IIM 
GUWAHATI BENCH: GUWAHATI 

(An application under Section 19 of ihe Administrative Tribunals Act, 1985) 

0. A. No 3219 /2006 

Sri Sushi! Kumar Kar. 

Union of India and Others. 

LIST OF DATES AND SYNOPSIS OF THE APPLICATION 

1975- 	Applicant was initially appointed as Laboratory Tedtnician in 	P&T 
Dispensary under the then department of Posts & Telegraph in the 
pay scale of Rs. 320-560/- and at present serving as Laboratory 
Technician in the P&T Dispensary at Silchar. 

Pay scales of Laboratory Technician, prior to 3rd Ceniral I'ay 
Commission was Rs. 150-300/-, however following the 
recommendation of the 3iü  CPC, said pay scale of Laboratory 
Technician was revised (.0 Rs. 330-56011 -. Applicant was placed in 
the revised scale of pay of Rs. 1400-2300/- w.e.f. 27J2J988 as per 
recommendation of 4 CPC. (Annexure- i series) 

However, following the recommendahon of the 5 th  CPC said 
pay scale was again revised to Rs. 5000-8000/-. (Annexure- 3) 

12.09.1986- Sub-Committee/Review Committee in its meeting on 12.09.86 had 
recommended the revised pay scale of Laboratory Technician as Rs. 
1400-2300-. (Amiexure- 4) 

02.01.1990- Director General of Health Service, New Delhi issued O.M dated 
02.01.90, wherein the Committee recommended the revised pay 
scale of laboratory Technician as Rs. 1400-2300/-. (Aimexure-5)' 

05.07.1995- Gradation list of para-niedical staffs of P&T Dispensary, Assani 
Circle has been publishe4, wherein the pay scale of Laboratory 
Technician has been mentioned as Ra. 1350-2200/-. (Ar1nexnre-6) 

02.03.1995- Director General of Health Service vide letter dated 02.03.95 issued 
guideline of revision of pay of para-niedical staff on the basis of 
educational qualification. (Airnexure- 7' 

09.11.1995- Senior i'ostmister, Siichur Division vide his letter dated 09111.915) 
conununica ted decision of down gradation of pay scale of the 



applicant from Rs. 1350-2200 to Rs. 1200-1800 as well as recovery of 

R.s. 14,984/-. 	 (Annexiire- 8) 

151091998- Applicant approached this Hcm'hle Tribunal along with others 
against the arbitrary decision of reduction of pay scale and 

recovery,  of excess payment through Q.A. No. 117/1996, which was 
disposed of on 15.09.98 with a direction to the respondents to waive 
recovery of the amounts and to refund the amounts already 
recovered within a reasonable lime. It was also directed by  the 
Hon'ble Tribunal to the respondents to pass a speaking order on 
the representation submitted by the applicant. 	(Annexure-9) 

12.10.98, 10.05.99, 03.09.99, 11.04.03- 	Applicant 	submitted 	series 	of 
representations praying for grant of scale of pay of Rs, 1400-2300 
w.e.f. 01.01.1986 and Rs. 5000-8000/- w.e.f. 01.01.96 

(Annexuse- 10 series) 
04.12.2000- Applicant was granted jst  and 2nd ACP in the scale of pay of Rs. 

4500-7000 and Rs. 5000-8000/- respecth'ely but he was denied 
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Is. 5000-8000/- w.e.f. 01.01.96 and further higher scale. 
(Annexure- 11) 

09.05.2tJU3- App cant submitted series of representations but none of the 
represeraaiions has been considereci in the nnner direiled 1w the 
learned Tribunal and none of the grounds taken by the respondents 
has been considered for granting higher revised scale, but 
surprisingly a reply was iven to the applicant vide impugned 
letter dated 09.05.2003 wherein it has been stated that the 

L 	..L. ....4 	I 	.......-1 
flLuaj1t ias 	 0$. V i..tL Ilettier 

dated 01. 10.1997 and also stated that the pay of the hib technicians 
pay scue woU.iu ye r..s. juO-4140/- w.e.i 01.0i.j.ob. iu.teXUie- i) 

Hence this thiginulAppii.catiom 

pp i VP1? 

.L_ TT_...I1I_ 	.... 	._1 ------------._ -.-- 
lIlal. me non )ie iniuuiiai Lie pieneu Lu se asie nit quisit Inc in.ipuneu. 

letter bearing No. AY/11,.,'/31-2/92 dated 09.05.2003 (Annexure- 12). 

That the Hon'hle Tribunal he pleased to direct the respondents to grant 

higher revised pay scale of Rs. 1400-230011Rs. 1400-2600/- w.e.f, OIML 1986 
,,...--._,._i...._,... 	,-.I V- 	i1Qzi(uif 	i 	(t11C$Oi. I 	i.L 

'11 	j1L 	 ..;j j.'.c. •.,;J;.,JJ 	- VV ,e.. 	JL. 	..L7.'IJ 	.O 	e 

applicant with arr ear monetary benefit. 
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3. 	Costs of the application. 

a 	 i 	1' ('/' 	 ,1 	 1 	 .1 	1 	1 	Ti 	ii iinv otnr renci 	to wnicn ne appiicant is CIIUUCU as mc non oic 

Tribunal may,  deem fit and proper. 

Interim order prayed for. 
Thirmg pendencv of the application, the applicant prays for the following 

interim reief - 

1. 	That the Hon'He Tribunal be pleased to direct the respondents that the 

pendencv of this applica ilOfi shall not be a bar for the respondents for 

providing relief as prayed for. 



IN THE CENTI?AL ADMIMSTRATIVE T1IBUNAL 

GTJWAHATI BENCH; GUWAHATI 
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IN THE CENTRAL ADM1NISTRATI\' E TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(An application under Section 19 of the Adnilnistrative Tribunals Act 195) 

O.A. No; 	 j2006 

BETWEEN: 

Sri Sushil Kwnar Kar, 

laboratory Technician 
P&T Dispensary 1  itithola 
P.O. Sildiar 788001 
District- Cachar (Assiim). 

- AND- 

Union of India represented through the 
Secretary to theGovernment of India, 

Department of Posts, 
r' 1t. iinnn 

_sCw L.CJ_ul- .L..3JV'J 

The Chief Post Master General 
A.ssam Circle, Guwahati 781001. 

The Postmaster GeneraL 
Dibrugaih Region, Dibrugaih- 786001. 

The Director of i'ostal Services, 
r'.... 	701 (ii 	t 

u.—  / c, ivy .i, ssajrL 

The Sr. Superintendent of Post Offices 
Cachar L)ivision, 
Silchar- 788001. 
District Cachar (Assam). 

• 	6. 	The Chief Medical Officer 
1'&T L)ispensary 
n r 	-cjrm 
L .'..J. 	LJLJAJ- F 

District Cachar (Assam). 

Applkant. 

U 

... Respondents. 

D1TAiLS OY Th AP1'LICAIiON 

1. 	Faiticuhti of Orderis) arainst which this application is made: 

' 	L.. 
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This application is made against the arbitrary action of the respondents in 

downgrading the appllcanus scale of pay on the plea of wrong pay 

fixation as well as non-consideratiOn of applicanes applications/ 

representations that were filed on 12:10.1998 and 03.09.1999 as well as 

representation dated 11.04.2003 in terms of the Judgment & Order dated 

1509.1998 in O.A No. 117/1996 of this Hon'ble Tribunal and against the 

letter dated 09.05.2003 issued by the Chief Postmaster General, Cuwahati. 

Turisdiction of the Tribunal: 

The  applicant dedares that the subject nuitter of the present case is 

amenable to the jurisdiction of this Hon'ble TribunaL 

Limitaffcn 

The applicant further declares that the present case has been filed within 

the period of limitation as provided under Section 21 of the 

Administrative Trihtrnals Act 1985. 

Facts of te 

4.1 	The pphcant is citizen of hidi md as such he is entitled to all the rights 

and privileges guaranteed under the Constitution of India. 

4.2 The applicant is a Matriculate with Diploma/Certificate in Medical 

Laboratory Technology and at present serving as Laboratory Technician 

in the P & T Dispensary at ilchar under the respondents. He was initially 

appointed as Laboratory Technician in the eax 1975 in P&T Dispensary 

under the then Deparhnent of Posts & Telegraph in the pay scale of Rs. 

330 - 560 11- (Pre-rcvised). it is relevant to mention here that at the material 

time of his enlry into the service, the required educational qualification for 

the post of Laboratory Technician was MithicWation with Certificate - 
1' - •--. of I t.._....- 	rl_._ 	' 

iu.Oiy ie±ctin vv 	. 	expc1KuCe. 

1) 
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4.3 •The pay scale of Laboratory Technician, prior to coming of the 
reconune,ndatjons of the 3th Central Pay Conunjssjon (for short, CPC), was 
Rs. 150 300/-. However, following the recommenthutions of the 3-' C1'C, 
the said pay scale of Laboratory Technician was revised to Rs. 330 

- 560/-
and was extesicied to the Nurses and other Para medical staff working 
under the respondents. The said pay -'Kale stood further revised to Rs. 

L....4. . 	 £ L1... . 	 .€ n 	rr,r' uy vij& 01 uu. Ic 	 ui. utC - 

Copy of extract of 3fti and 4th Pay Coninüssior. report is enclosed 
herewith for peru.sai of Hon'bie Tribunal as Athtex&tn- 1 (Serie4 

4.4 Consequent to the recommendations  of the 4th CPC, the Para medical 
personnel in the pay scale of l<s. 330 - 560/ -  were accordingly placed in 
the N

.Y scale of Rs. 1350 - 2200/-. However, the applicant having been 
-- ' 	.j, .1• 	 nf 4O1IILeU in ule pay 	ie  of  .is. u - oui - was piaceu in ule rev1u pay 
scale 01: 1<s, 1400 - 2300/-, the scale which was recommended by the 4th 
CPC for Laborator Assistant and others belonging to the broad head of 
T 

	------ . 	 L ----- II 	
- LL 

LdL!U1LWiy 1eIiaIaats. LU ULC LUUV t 	UtSUuLe, LLL€ ctppnt.ua I..U'CW ute 
afojesaid pay scale of Rs. 1400 

- 2300,/- with effect from 27.12.1988. 

4.5  The respoiicknt no. 3 issued a letter on 24.02.1988 and thereby suddn1 
piacea me appticant m the pay scale of is. 1201) - •1800/_ with 
retrospective effect anddirected for recovery of the amount, which was 
round to have resulted in overpayment, in view of such placement of the 
applicant. By the said letter dated 24M2:1 988, the respondents had 
assigned the following pay scales to the Laboratory Technicians according 
to educational qualification and consequently the applicant was placed in 
the pay scae of Rs. '1200 - 1800/-. 

dCOfla1Qiia1ificatjon 	ljevised 	 Revised 
SSC & Iviatrjcujj.te 

- 	 Rs. 330- 560/- 	Rs.1200- 1800/- 
fl 	

4' 	I 	 I(/ - 	 rb. 'j -  / UUf - 	
• 1 	

h3uU/ - 

Lt(1J (Içfr Kgr 
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tC 	 tic 	u.i. i 	pOS=C.t it iCju jji.uOfl y..Q. 

Matriculation with CesUficaie Cousse in Laboratory Technology thai. he 

had from Assam medical College, L)ibrugarh). He also had 2 (two,) years' 
. 	 .t. 	 1 C 	iI 

, 	j..: VV.b 	L.tUi1C4.& lUr LLLC 

job of Luborato7 Technician to which he was appointed after being found 

suitable in the selection. 

A copy of the Appointment Letter of the applicant is armexed 

herewith as Ar.ncxure = 2. 

4.7 The  applicant states that the post of Labora+n -ev Technician is also 

- available in the Central Goverrunent Health Service dispensaries and also 

in National Malaria Eradication lrogramme under the Government of 

India and the pay scale is Rs. 330 - 56(1/- 113rd  Pay Conrni.ision). However, 
--------------__ - r .1 - A4-I, T - 	 -. 	- - 	1 iu.u.OWifl ue recuiiiueIlud UUItb O. u'te ' ray 'ununissiun I\epurL, ule 

Government accepted the l'av Scale of I<s. 1320 - 2040 and the said pay 

scale was again revised to Rs. 5000 - 8000/- in terms of the 5 th  lav 

-- 
IILLLLLSS1OIL 

F) -------- 	).1 	 -' 
rtpUri. 	i'Ociui, 	i.fit 

.I.. 	L... ui.iues tñu. 
----------- ) 
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applicant as Laboratory Technician in the P & T Dispensary is much- 

higher than his counterpart in other (Tentral Government flepartme.nLs 
I 	 LI. 

uu SULIL IIiiLti-. U.LLUtS ctILU. itfSpOiLGILiUueS i.ituiy JUSW.ies ttIL*.L eliuLiCS uie 

applicant to a much higher pay scale than what is payable to the 

Laboratory Technician in other Central Government Depart!llents. 
LI... 	___-- ---- 	 L a 	fespoiisi iues of ILLS 	u)uiS WiiO are 

having B.Sc. degree are performing exactly the same works, duties and 

responsl hI]! ti es. 

xtract of the Central Civil Service Revised Pay-Scale Rules 1997 

- 	are annexed herewith as Annexnre - 

4.8 The recommendations of the 4th  Pay Commission was given effect from 

01.01,1986 wherein the basic scale of Paia-Medicai Staff (Category-IX) hs 

u_1_ 	
ryf 
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the 4th  Pay Conunission Report nowhere mentioned the post of 

Laboratory Tedtnidan, however, in para 10.434 of the said reportthe scale _-' fl... tf 	'YAt1 	 iL 	 1 	t fl ui 	iJJV - uu 	,iaJvvA , LU wi 	pOitui.ug 1VIL'.& bCU.0 Gi 	-.j..j 

560/-. Noteworthy, consequent to the 4th  Pay Conunissions Report, the 

pay scale of Staff Nurse and Pharmacist, which was lower than that of the 
. 	1973, . 	J.L:1.1 	i. i OOt uv 	 wi u. Y LeT 	 w yJCu. iigit 	 iiC 

Rs. 1400 — 2300/- as against the Pay Scale of Rs. 1350 — 2200/- of the 

Lahoratory Tech.nician, 

4.9 Consequent to implementation of the 4th  Pay Commission 
Recommendations, the Departhiental Council of the Ministry of health & 

Family Welfare inciudin the Directorate General of Health SerVices, in 

the meeting dated 03.09.1986 appointed a Sub-Committee/Review 

,Committee to look into the matters relating to the items that were referred 
.1 	41_ 	 4 	 I 	• to me '" ray '..ornnnssion out receivea. no reconimenQanons of the 

(ommission. 

4.10 The Siib-Committee/Review Committee held its meeting on 1209.1986 

and observed that barring onlr abut 10 categories of Group C& D posts, 

the rest of categories of posts received no or little attention of the Pay 

Commission, Therefore, the said Sub-Committee after a very thorough 

exercise knind out the reasonable and feasible scales of pay for various 

— 	-. .. .,.j.,. L1. 	 .t rr.,1L ) r'i 	 .._j aoiis ui 	UJdUti tiLe ivi.U.LlbUy iJi rledit.1( ec i c.LLLthy vv enuC uti 

made suggestions -to that effect. Be it stated that the Sub-Committee! 

Review Connittee in Para 4 & 7 of its suggestions had reconmeided the 

.4 1).C..L. 	 .... F),.. -iA,)fl 	'V)Crf 
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Extract of the Suggestions of the Sub-Co ittee/Review 

Coninuttee is annexed herewith as Annexure — 4. 

/4 
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4.11 Thereafter, in 19t9 the Director General of Health Service constjtutcd 

another Review Coinnthtee being named as "Anomalies Coirnuittee" 
under the diairn ship of the Additional Secretary (Health). The niinutes 
of the meeting of the said committee held on 20.12.1989 was circulated in 
the form of Office Mernorand froni the Directorate General of Health 
eivice, New DeLhi dated 02.011990 wherein in sub-clause (iii) of Clause 

(IV), the Committee recomjnendj the revised Pay Scale of Laboratory 
Technician as Rs. 1400 - 200/-. 

A copy of the Office Memoriniduni dated 02.01.1990. is annexed 
herewith as Annexure -5. 

4.12 The applicant states that he is treated as Para-Medical Staff although the 
post of Laboratory Techniciaji. has not been specifically mentioned in the 
4th Pay Conissjo11 Report. Nevertheless, he was given the benefit of 
revised pay scale at par with the other l'ara -Medical Staff who were 
having identical re-revjsed scale of Rs. 330 - 50/-. Thus, the applicant 
ought to have been placed in the scale of Rs. 1400 

- 2300,'- as 
recommended by the Review Committee/&jioip.jj5 Committee as 
mentioned above. 

4.13 the applicant states that gradation list of para-medical staffs of the P & T 
Dispensarv, Assant Circle, corrected up to 31. 12. 1993 has been published 

vide No. Staff/28-8/92 dated 20.03.1995 wherein the pay stale of 
laboratory Technician has been mentioned as .Rs. 1350 

- 2200/-; But 
subsequently, the said gradation list has been corrected vide Circular No. 
Stauf/28-8/91 dated 05.07.1995 and two scales have been provided for 
laboratory Technician as indicted below: - 

• Laboratory Technjcjan with SSC and Matriculation: Ns. 1200 - ThOU 

	

• Taboratorv Technjcar, wfl-h . c. 	 : Rs. 1400 - 200 

' . 7 

'q , _(Z. tj~j e~ P"-' q.<"" - ~ 
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Copy of the Circular dated 05.07.1995 is annexed herewith as 
Ann'xure - 6 

4.14 The applicant states that the aforesaid letter has been puxportedly issued 
on the basis of a letter No. 1stj2-2/93 (Rig) dated 02.03.1995. which is 
again, based on Dfrectorat's letter No. 5-21'88.-pCc dated 24.02.1988 
wherein a guideline of revision of pay of para-medical staff has been 

given on the basis of educational qualification. 

C0PV of the afOresaid letter dated 02.03.95 is annexed herewith as 
Annexun -7. 

415 The applicant states that consequent to the aforesaid decision, he has 
suffered reduction of pay scale since his educational qualification is 

Matricujjon with Diploma/ Certincate of Medical Laboratory 

Technology Course, After the arbitrary decision of reduction of Pay Scale 
from 2200 to Rs. 1200 - 1800, the respondents ordered for 

* recovery at the rate of Rs, 200 per month. HOwever, recovery has not been 
made Ill date hut the same is lLflder consideration as communicated by 
the impugned letter bearing No. AP/RP/31-2 1'92 dated 09.05.2003. 

4.16 As a result of aforesaid reduction and recovery, the applicant has been 

subjected to deduction of excess payment of Rs. 14, 984/- for the period 
from 01.10.1986 to 31.1(11995 as well as down gradation of pay scale from 
November 1995 which has been communicated to him by the Senior 
Po -iasttn-, Sikhar through ktter N0. B-2/Srvicc  bo0k/Corr,'SC12 
dated 09.11.1995. 

A copy of the aforesaid letterdated 09.11.1995 is annexed herewith 

as Anne,un - & 

4.17 The applicant states that against such arbitrary and whimsical decision of 

the respondent, he had submitted several representations demanding 



reconsideration of th0 mattci, however, wIthout any result. in the 
aforesaId circwns Lance, the applicant along with others had approached 
this Hon'ble Tribnnal in OA No. 117 of 1996, 'which was disposed of, on 
15.09.199 with a direction to the respondents to iaive recovery ofthe 

amounts and to refund the amounts . already recovered within a 
reasonable time. 

A copy of the Order dated 15 - 09 . 1998 in OA No. 117 of 1996 is 
annexed herewith as Anncxur =9. 

418 The applicant states that even after passing of the afoisaij Order of 

this Hon'bk Tnbunal the respondents have extended no considerations 

whatsoever to remcwe the anomaly in the matter of pay scale and 
consequently, the applicant is still being subjected to the down graded 
scale of pay. The represefltflofl...dafe4 12.101998, 10.05.1999, 03.09.1999 
and 11.04.2003 submitted by the applicant on the issue has not evoked 
any favourable response so far. 

Copy  of the ropros tation-dated 12.10.98, 10.05.99, 03.09.99 and 
11.04.03 are annexed herewith as nnexu - 10 (Series). 

419 That it is stated that respondents yule order bearing No. B1/Promotion/ 

ACP Scheme dated 04d2,200 granted 1st and  2nd financial upgradatjon to 
r D 	 71U 	 D. 	IWt ent1 i 

LI 	 in 	o 	 ax. 	J;J;J;j1 - 

respectively, without considering the representations 'submitted by the 

applicant and also without graniing higher revised pay scale of Rs. 1400- 
i4ii.cfo/ 	 ,...... 	.r 	£ en... 	 o 

* 	 5000-8000/- w.e.f. 01.01.1996 to the applicant and therether consequentiJ 
higher revised scale of pay as per 1St and 211d ACP. 

Copy of the order dated 04.12.2000 is enclosed herewjti and 
marked as nnexure- 1?. 

Ik 
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4.20 That It is stated that respondents vide impugned order bearing letter No. 
AP/RP/31 -2,192 dated 09.05.2003 arbitrary rejected the daiin 01 the 
applicant for higher revised scale of pay of Rs. 1400-2600/-. Most 
surprisingly in the said impugned letter it is stated that the representation 
submitted by the applicant in Lernis of CAT GuwahaU order dated 
15M9.98 passed in OA No. 117 of 1996 have already been disposed of as 
per Dte's letter dated 0110.97. It is quite dear from the impugned order 
dated 09.05.03 that respondents have not considered the representation of  

the applicant after the order dated 15.09.199 passed in O.A. No. 117/1996 
and most mechanicall issued the impugned order dated 09.05.03. In this 
connection it is stated that this Hon'ble Tribunal vide ifs order dated 

• 109.98 directed that in the event of submission of representation by the 
applicant the respondents shall consider the contention of the applicants 
and shall issue a speaking order within three months from the  date of 
receipt of the representation. It is further siated that the respondents did 
not consider the grounds raised in the series of representations submitted 
by the applicant in the manner as directed by this Hon'ble Tribunal and 
most mechanically-  issued the impugned order dated 09.05.2003, which is 
cryptic, non-speaking and arbitrary, as such the impugned order dated 
09.05.2003 is liable to he set aside and quashed. 

Copy of the impugned order dated 09.05.03 is enclosed herewith as 
Annexure- 12. 

4.21 The applicant states that the 'Laboratory Technician' constitutes a single 
cadre and the applicant is experienced having special qualification 
required for the post. Besides, he is doing equal work as being done by 

a B. Sc. Degree holder 'Laboratoty Technician'. Therefore, the decision 
of the respondents to classify and distinguish the incumbents of the 
post on the basis of educational qualification is irrational and 
unjustified being in violation of the Article 14 of the Constitution of 
India. Even assiming  and not admitting  that the applicant is not 

~ '~. t'a r  ~~ , 
/ 
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entitled to the scale of pay at par with his counterpart, who are B.Sc 

degree holder, 2L1hordtury Technichm" even then the appiiumt is 

entitle4 to the higher revised scale of Rs. 1400-2600/- as per his 

professional qualification i.e. Matriculate with diploma/ceitificate in 

medical laboratory technology as because in other Central Govt. 

establishment similarly situated employees,, having mahiculation with 

diploma certificate have been ginted the higher revised pay scale of Rs. 

1400-2600/- foiiowing the recommendation of 4 1h CPC, as for example in 

the department In National Malaria Department, Labortory Technician 

of SAFDARJUNG HOSPITAL, New Delhi, the Laboratory Technician, 

havthg similar recruitment qualification like applicant granted the scale 

of pay of Rs. 1,4002,600/ therefore applicant is also entitled to similar 

scale of Tis. 1,400-2,600/- it least w.e.f 01.01.1986 with all consequential 

benefit including appropriate corresponding scale we.f 01.01.1996 in 

terms of 5 1h  CPC with arrear monetary benefit. 

4.22 The applicant states that the aforesaid division of pay scale for the post of 

Laboratory Technician having not been recommended either by the 4th 

Pay Commission or by the departmental Review/Anomaly Committee 

the action of the respondents is without jurisdiction and against the 

prir.dples of justice. equity and good conscience. 

423 The applicant states that even in a later advertLsernent published under 

,i,.-.. 	Thi 	 .i-1T T1Ci4 	i-.- 	C ......, 
. / 21.0. 10155.1907.1 	ren o 

Laborator Technician; the respondents have indicated the required 

educational qualification as "HSLC Exam Passed with Certificate Of 
I i, •, 	 .s.. 	C " •., ,s 	i',' 	•-s j 	 •' 	 .0 	 .' 

	

V 1. s..sLLaL.saat 	at aooc.. 	.1 	 V 	 been  

mentioneu as "Rs. 1350 - 2200". 

4.24 That the applicant fuilher beg to state that although the applicant 

submitted series of representations but none of the representations has 

been considered in the maimer directed by the learned Tribunal and none 

/ 

2'ccirr 
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of the grounds taker by the respondents has been considei-ed for granting 

higher revised scale, the last representation was submitted on 11.04.2003, 

but surprisingly a reply was given to the applicant vide impugned letter 
!T.-. A P iflfl /Pl l /fl' 	 nn n 'lnn' 	..i.. 

 

I. k.. 1.. 	 i-t.. 	.. '41J. !I f I".i / Ji.f 7h. &!.A 	 vi.C,ifl i. n. 	iCit 	 ut 	iiC 

applicant's representation has already been disposed of vide letter no. 8- 

1/95-i'-i dated 01101997 and also stated that the pay of the lab 
L.1., 	 ...,.1. .... 1_I L n... i',i:l "flfl / 	 till (Ii mo,; A 	1.

Lull: vv..iwl..t 	 i.vv-u'vj - vv ..i J.L.Vi.i7OJ. 	SUCi 

the impugned order thited 09.05.2003 is liable to be set aside and quashed. 

4.25 That.it Is stated that the applicant is suffering huge financial ioss in each 

and every month due to denial of the benefit of higher revised scale of pay 

of Rs. L400-260O/- at least w.e.f 01.01.1986 with all onsequentiai benefit 
• 	I 1 	 1 • 	 1 	

f 01.011.19916   	I inciuumg appropriate corresponuing suue w.e.r 	to mc 

applicant and as such loss is recurring in nature, and such denial gives 

risc to continuous cause of action in each and every month when the 

applicant is drawing his salary at a lower scale. 

4.2 The applicant states that he has ified this application bona Lick and in the 

interest of Justice. 

5. GROUNDS FOR GRANT OF RELIEF WITH LEGAL PROVISION: 

	

1 	t• . •S•• tL 	i.t 	•fi1 C 	D 	 . 	 .4.-.,- 	-1 	 i-i. 

	

• 1. 	 .1. JL 	 ± — 	 . V '. LLuLu.cSLOiL I 	fliCTh.A.Z..L 	 is... 	e 

pay scale of Rs. 330 - 560 to Rs. 1350 — 2200 for para-medical staff and the 

post of Laboratory Technician being Lu the cadre of para-medical staff, 
4.b,... forethe •_*1_,,_._1_ .,, 	.i- 1, 	i 4 C(JyLILcLALL £0 CI.0'.J Ct. i.Ct0 . 	 J 

	

5.2 	For that, the Anomaly Committee as well as the departmental Sub- 

Committee/ Review Committee, which was constituted for teview of,  the 

recommendations of the 41n  Pay Commission, have categorically 

suggeste4/recommended the scale of Rs. 1400 - 2300 for the post of 
r L 
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5.3 	For that, in other Central Covt. establishment similarly situated 
employees, working as Laboratory Teduildan having similar recruitment 
quaithcatjop like the applicant have been granted the higher revised pay 
scale of Rs. 1400-2300/Rs. 1400-2600/ w.c.f. 01.01.1986 and corresponding 
scale of Rs. 5000-8000/- w.e.f. 01.01.1996 hence the applicant is also 
entitLed to similar scale of ls. 1,400-2,600/- at least w.ei 01.01.196 
including appropriate Corresponding scale w.e.f 01.01.1996 in terms of 5th 
CPC with arrear monetary benefit. 

5.4 For that the applicant submitted series of representations but none of the 
represelflat-ions has been considered in the manner directed by the learned 
Tribunal and none of the grounds taken by the respondents has been 
considered for granting }dgher revised scale, and issued the impugned 

order dated 09,05.2003, which is cryptic, non-speaking and arbitrary, as 
such the impugned order dated 09.05.2003 is liable to be set aside and 
uasncu 1 	1 	 - q. 

	

5.5 	For that, the applicant is experienced for the post by virtue of hIs long 

5ervlce and having special qualification of Laboratory Technology 

whereas the persons with 5. Sc. L)egree do not have any such qualification 

and therefore, the applicant can in no way be regarded inferior to or for 
that lniatiei cliscrimina Led against the persons with B. Sc. Degree, when 
both the cadre are performing the similar duties and responsibilities 

5.6 For that, the applicant has been ding similar work- as a Laboratory 

Technician as being done by a person with B. Sc. Degree and as such, he 
is required to be treated at par and is liable to be given equal pay scale as 

is given to the persons with 5. Sc. Degree. 	 - 

	

5.7 	kor that, the abrupt change and differentiation in the pay scale of the 

applicant is highly unjustified and unreasonable and in violation of the 
Artide 14 of the C-OnSUL'Ution of India. 

L-C tk- a çrr 
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5.8 For that, the impugned action of the respondents is in violation of the 

prindples of natural Justice. 

Matter not previously filed before and/or pending with any other 

• 	Court/Trthunal: 

The applicant declares that save and except filing O.A. No. 117/96 he has 

not ified any suit/case involving the present issue raisd in this 

appIICaLiQn before any Court/Tribunal nor any such suit/case is pending 

before either of them. 

Details of Remedies Exhausted: 

The applicant has exhausted all re.niedies available to him: 

Representations ified before the respondents on the issue have not evoked 

any positive response and therfore, he has no other alternative and 

equally efficacious remedy but to approach this Hon'ble Tribunal. 

S. 	Relief(s) Prayed Foc 

Under the facts and circumstances stated above, the applicant humbly 

prays that Your Lor(A'ships be pleased to adniit this application, ci1i for the 

records of the case and issue notice to the respondents to show,  cause as to 

why the relief (s) sought for in this application shall not be granted and on 

perusal of the records and alter hearing the parties on the cause or causes 

that may be shown, be pleased to grant the following relief(s): 

8.1 That the Hon'ble Tribunal be pleased to set aside and quash theimpugned 

letter bearing No. AP/RP,/31-2/92 thted 09.05.2003 (Annexure- 12). 

&2 That the Hon'bie Tribunal be pleased to direct the respondents to grant 

higher revIsed pay scale of Rs. 1400-2300/Rs. 1400-2600/- w.e.f. 01.01.1986 

and corresponding scale of Rs. 5000-8000/- w.e.f. 01.01.1996 to the 

applicant with arrear monetary benefit. 

8.3 	Costs of the application. 

LLJ 	JçN- 
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5.4 Any other relief (s) to which the applicant is entitled as the Honble 

Tribunal may deem fit and proper. 

9. 	Interim order prayed foi 
During pendency of the application1 the applicant prays for the following 

thierirn relief: - 

9.1 ThaI the Hoo'ble Tribunal be pleased to direct Lhe respondents that the 

pendeñcy of this application shall. not be a bar for the respondents for 

providing relief as prayed for. 

. U. •• •t U. tOUti•a •t* Ut tttttI Ut tO to t0•••••• ••t ItS tO •I•tt* tttfl 
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YERIFICATION 

L Shri Sushil Kar. aged about 53 years, working as Laboratory 
Technjciim, P&T Dispensary, Jtkhoi., P.O. Silchar,  788001, Distit- Cachar 
(Assam), applicant in the instant application, do hereby verify that the 

statements made in Paragraph 1 to4 kind 6 to 12 are true to my knowledge 
and tho5 made in Paragraph 5 are true to my legal advice and I have not 
suppressed any materiaj fact. 

And I sign ills verjficon on th the _____ day of  

tL 

4 
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Design;tion 	 Old pay ,  3 	pcy cm rpert. 
- 

•l- . 

j.Medi cal Officer 	-R-325-25-500-30-590- Rs-65O-3Q-740-.33...3!E3 •  35-350- 
adhoce 	 E..-3O-80O. -40-1000--E.B. 

2.Medic21 Store Keper--Rs. 130-5-160-8-200-E; 3; 330-!c-380E. B. 12-56EB. 15-560. 
8-256-E.B.830-300.. .- 

,3.LaSeratery 	- 	 Rs l50-5-!60-S-2AJE.B Rs.320-10-3SOE.B,12.-5coE.3. 15-50 
Tech±ian 	 8-223-10-300. - 

Rs. 130-5-!75-E. B205- - Rs 330- 0-380E B. 12:500E B .  580 
Carupouner 	 7-215E.B.7-300. 

1. Nurse. 	 Rs. 125-3------55 R. 330 -83OE. B.8341036012. 

420E.B.12-480. 

es s er. 	/0rd erly--- Rs.80.-1-85-2-95E. B....flO. Rs-ZID-4-25E 8.3-270. 

Fma1e Attendent-----Rs. 70-1-80--E. 8.1- I  5• Rs.196-3-220E. B 3-232. 

Teiphn 	Iispect&r---Rs. 150-5- 	------ Rs. 380-12-E.3.15-560. 
--300. -- 

Pu1±shed in the India. Gzatta 17th 	/197:~  Rec.Ne. 	2I. 
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4 
Rs. Rs.J.  Section OfIker (SGY 775 -35 -880-40- 3000 	200 	2300-EB -75-320o 	 I Accountant (SG)/ 	 (Functional Grade requiring promotion as per normal 

Junior Accounts 	 . 

orn 	(SC) 	 The existinj Incumbents In the Selectioq Grade will be 
alIod the 7evised scale of Rs.2000-&)-2300-EB.75-3200 as 

TFACIWc STAFF 	
personal to them. 

rrtmary School 	330- l 0-350-EB.380-15.50()..EB..1 5-560 3200-30-1 560-EB-40-2040 
Teacher 
Trained Graduate 	0-EB - 5-70.2 	140 3-1600-50-230G. Teacherfflead 	 EB -60-2600 - - . 	- - 	 - lJasser1rrLmary School 
Post Graduate 550-23-750-EB-30-933 164060-2600-EB.75-2900 Teacher/Head 
Master,Middk 
School 
PrImary School 530-20-630 140 	3600-50-2300-EB. Teacher (SC) 

. 60-2600 
TraIned Graduate 740-35-883 1643-60-2600-EB-75-2900 Teacher(SG 
HeadMaster,. 
Primary School(SG) 
Post Graduate 775-35-88043-3000 2000-60-2300-EB-75-3200-. Teacber(SG 103-3500 
Head Master, 
Mkldle School(SG) 

7. 'ice-Principal / 	650-30-740-35-813- 2000-60-2300-EB-75- 
Head Master 	EB.35-880-40- 1000-. 3200-100-3500 

EB4O-1 200 
VI. LABORATORY.TEC1NICIANS_  

3. Laboratory 	ssistant:380-32.S00-EB.]5.560 
(Directorate o( Mar- 
keting and Inspection) 1400-40-3800-EB-50-2300  Junior Chemist 	425-15-500-EB.35-563. 
(Directorate olMar- 20-700 
keting and Inspection) - 

 Laboratory AUendantfl5-5-260-6-293-EB- 	- 

(Central Revenpe 	6-308 
Control Laboratories) 950-20- I 150-EB -25 - 1400 

 Laboratory At1endant260-6-326-EB-8-350 	. 

(Central Revenue 
Control Laboratorks)(SG) 

VII. MOTOR VEhiCLE DRIVER 	. . .. 

Drivers of Motor 	(1) 2604-326-EB-8-350 	ILL. 950-20-I 150-EB-25-1500 . 

Vehkles Including 	(ii) 260-6-290-EB -6-326-8-366. I Staff Cars 	. ,EB-8-39013-400±J ..... 
iTTj. OTIIERCATEG0RIESOF STAFF (COOK AND BEARER) 	.......... 

Cooks/Cook Bearers/I. 196-3-220-EB-3-232 	. 75042-870-EB- 14-940 
Butlers/Bearers! 	2. 200-3-2124-232-EB4-240 
AttendantsfWalters, 	3. 200--3-206-4-234-EB.4-50 	.. 775-12-955-EB-34-1025 
etc. 	. 	 . 	 4. 2104-250-EB.5-270 	--1 

5. 2 10-4-226-EB-4-250-EB.5-2J_ 800-15-101 0-EB-20-1 150 
6. 225-5-260-6-290-EB-6-308 	_82,-15-90G.EB-20-1200 
7 260- 6-326-EB -8.350 	T] 	 . 	 Thr Ministries fDcpartmcus 

.2&16-290-EB.6-326-8.366-EB-) 	 .siaild review the work 
8390-i0-400 	 E.20-20.1150-EB-25-1500 	c"-n: of the posts carry- 
2>D-6-326-E-350-EB-8.390-j ~00 

	 k '•r scale of Rs225- 
320-6-326-8-390-10-400 	 309 .t. that they are clas- 

11.330-8-370-30400-EB.I0480 3200-30-1440-E13-30-1800 	'as carrying either 

V. 
3. 

Those teachers who are 
not in the existing scales 
of pay mentioned in Cal. 
3 may be given she revi-
sØ scales mentioned in 
this Cal. only after ensur-
ing that they have the pre. 
acribed quoijfica:ion.s. 
Those who do not possess 
prescribed qua! jfi cazions 
will be given the rensed 
scales mentioned in Part 
W of this Schedule, 
which correspond to their 
existing scales. 
The Selection Grade .ccak 
indicated in this column 
will be admissible only :c 
those teachers who .are 
already in the existing 
Selection Grade scales 
mentioned in column 3 
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the .rca/e 
or 950.1500 But the es. 
tint Incumbents Meje  
Pails will continue in She 
revised scale 

-E.8-2O.J2yj as 
perso,'J to ihe,, wdejj 
they are Jo Ursd 
It for being placed j the 

:ca!e 

135l180EBty 	. O.G.Radlograpbers/ 425. 	 / 
X-Ray Techn1cg 	

I PharrnacLsts (S.G.) 	

160 
X-Ray TechnicZ 	425.15.EB 1 55 	 i4OO - 

Nursc 	(i) 2óO-6.326EBs3 	
1975.23]15EB3O-60-2600 

and Midwife (ANM) (11) 	
EB4.326..g..3(jEB .1 (There will also bei promotional grade In Icale of 

	

8-39I 	
I  Rs.12Q3 	2 	qu 

Staft. 	
(1) 425.] O 	

1 140OL40.1 6M50 

moo 	
moPmcedure) (U) 425.j 5-5Oo-s. 5-S6o-2o..7 

	230 
Nur 	Sister 	

(i) 4SS15.560EB700 	1 (U) 470-5-53O..EB..2o. 6E 	
i64Q.60..260o.EB752 (ili)S50.20.65025,700 Nursixg Stafy 	(I) 	 - 	- (Suevtc) -----ç 

(0.30-74035.880. EB-4o 	2000-60.2300EB.753 (iv)703735 TEACRING SIDE 
Pr.. - - --. 	' ccnuig 	(1) 42$]5.560-EB2OO 	

1400 O•l6O523EB2 
Stan) 	 Cu) 4S5.15.5EB7 	__ 

(u) 550-207 
5525.753  
60-3O..744.3588o EB.40.960  (vi) 70 3o.7 	 3O0.E753)J rj.35  VETERINARY OFF10EP 

VtlerinarY 0111,cr (i) 4S-155EB]5.52 	
All pos for which a decree 

in veterin science is th e  
(U) 	

minim qualihjca 	will be in the scale of Is.2000.6(J.. 
(ui) 	

275.31 	Otj 	will get the revised 
4100EB12 	

scales of pay mendoned in co1u 4 of Pan 'A' of thiss 
(in BSF/lThp) 	

are 	 to 	Scales - 	 pay CDTRAT 	RETARUT STENOGRAPHE SECE 	•-. 	. 
1. AflY1xtS1flcIuded 	

1. . 

In 0 	'ofSs 	
... 	32 	ES 75 320 	WOrkinginot/zerO. 

2 buty posts IflCJUdC 
63O74035sEB35.88 	I ]0O-3 	S 	

. tions which are not parij.. 

In Crad 'A' of CSS IO00..EB.4.J2 	
in Size Central 

• 	
Secregajj0j Sc oS,-ahe,.s Service but where the poils are in comparable 

• 	••. . . 	
t'a and 	

scales and the me:hp4 rcrv went 
throth open conpetirj & amJnajj4, are aZro the same. S:ci.grap5 in these Oran5( ie Mm yofExer,i Aff -' be allowed e same revised icale 0/pa 	 M y nzCnizd ui S/us e ...,. 	

.5 	 . 	 . 	 . 	

.':' i 	... 
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IX. PARAJ1FJICALJ 1. Radio apbersp,cp 
Technicians] 

- 

EJT 



iNDIAN P0515 ANJ TEl GHJPI DEPART1NT 	 - 
OFL'lCI 0L' TH! 

	

	L;NhRAL MAN/GER 'lELECOMMUN.LCAl IONS : i1.EoCIPCLE. 
SJIILL,ONG-793001. 

t'lemo b. STEVWF/IJP/RecLt(A) 
	 Dt.Shilloflg, the 1I-1, 0 - 75. 

Shri SishIl Kr. Kar is hereby provIsionally appointed 
a Lal.oLatory Tech. ician P&T Dispensary Dihrugarh with inuiteciicLe 

effect in the Scal. of Pay of fls. 33 	l(- 3E}12/b0E1b- 0 

nius other aJ.iowaflL.es  as admissible from time to time. 

2. The appointment of Shri S.K.Kar is purely tempOrary 
no ny...Le_± flh eri1k.ted at an.tIrne without assigning any reason . 

HI$. ro'isional a intiuent, as LtoratOry Technician may also oe 
tcXliIIdt€it UJ-S police veriticatiOci teport is not satistacttY ati& 

also if he is not found medically fit. 

M. K. DAS 
Asstt.DireCtor Telecom (S&E) 
For General Manager TelecOmm 

t1.E.Circle, j}iilloricj. 

Copy to: 
Shri Sushil Kr. . Karp LakvratOry Asstt, P.O. ilchar 
Medical College, SilcLlar. 
The utiyuibrugarh. Tne Canuluate snoulu eeMeW.CallY 
examireU oetore Joining anct flis Meuical certJtiCate 
or fitiiess tog4her with two certificates from two 
Respectable persons relating to his character may kindly 

be forwarded toLthis office for record. 
The A.00TelecOm Shillong. 

40 The F.F. of the official. 

For General Manager TeleLOmJfl 
N.E,CirCle, 5jQflg.? 

*** 
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Present Scale 
	 Revised Scale 	

Paragraph 	zt 

	

SI. No 	 Posts 	 (Rs.) 
	 (Rs.) 	 Report 

	

(fl 	 (2) 
	 (3) 

	 (4) 	 (5) 

10.000-325-15.200-12,000- 	50.45 
375-16,500 (Non-functional 
JAG) 

3,000-l00-3,500-125-4,500 

SUBORNNATE ENGINEERING CADRES 

1,400-40-1.800-50-2,300 5,000-150-8,000 

1,600-50-2,300.60-2,660 5,500-175-9.000 

1.640-60-2,600-75-2,900 5,500-175-9,000 

2,000-60-2,300.75-3,200 6,500-200-10,500 

2,000.60.2,300.7563.200-100-3,500 6,500-200-10,500 

2,375-75-3,200-100-3,500 7,450-225-11,500 

2,375-75-3,200-100-3,500-125-3,750 7,500-250-12,000 

(b) Executive Engineer 

Engineers 
50.23 & 
50.24 
50.23 & 
50.24 
50.23 & 
50.24 
50.23 & 
50.24-
50.23 & 
50.24 
50.23 & 
50.24 
50.23 & 
50.24 

(I, 

I 
X. DRAWING OFFICE STAFF 

Draftsman Grade 11/Senior Draftsman 	 1,400-40-1,800-50-2,300 5,000-150-8,000 50.37 

Draftsman Grade IJHead Draftsman. 	 1,600-50-2,300-60-2,660 
1(6 

5,500-175-9,000 50.37 

(c) Graduate Engineers recruited against posts of 	1,40040-1,800-50-2,300 6,500-200-10,500 50.37 

drawing/design office in subordinate Engg. cadres 	1,600-50-2,300-60-2,660 
2,000-60-2,30075-3290 

XI. LABORATORY STAYF 
Laboratory Technician 

	
1,320-30-i ,560-EB.40-2,04() 4,500-125-7,000 55.149. 

MEDICAL AND PARAMEDICAL SERVICES 
XII. INDIAN SYSTEM OF MEDICINE AND ROMOEOPATRy (ISMANDH) 

(a) Starting pay scale for all posts requiring medical 8,000.275-13,500 52.33 practice in ISMandH aixd a degree in ISMandH 
the minimum qualification 

•INICAL PSYCHOLOGISTS 
1 ,640-60-2,600-EB-75-2,90012,000- 8,000-275-13,500 
60-2,300-EB-75-3,200-100-3,500/ 
2,200-75-2,800-EB-i0o.4 00() 
1 ,640-60-2,600-EB-75..2,900 	5,500-175-9,000 

XIV. DIETFI1ANS 
Assistant Dietitian 1,400-40-1,800-EB-50.2,300 5,500-175-9,000 
Dietitian 1,640-60-2,600-EB-75-2,900 6,500-200-10,500 
Senior Dietitian 2,000-60-2,300-EB-75-3,200.100- 8,000-275-13,500 

3,500 
((1) Chief Dietitian 2,375-75-3,200.100-3500 10,000-325-15,200 

XV. NURSING STAFF 
(a) Deputy Nursing Superintendent 2,000-60-2,300-EB-75-3,200.100 7,500-250-12,000 

3,500 
XVI. PUBLIC HEALTH NURSES 

Auxiliary Nurse Midwives 975-25-1, 150-EB-30-1 .540 4,000-100-6,000 
Lady Health Visitors 1,200-30-1,560-EJ3.40-2,040 4,500-125-7,000 

XVII. OPERATION THEATRE TECHNICAL STAFF 
(a) O.T. Technician 1,200-30-i,560-EB-4ô2,040 5,000-150-8.000 

_9- 

Xm.CI 
All posts of Clinical Psychologists requiring 
minimum qualification of M.A.IM.Sc (Psychology) 
andDM&5P 
All posts requiring M.A.IM.Sc (Psychology) but not 
DM & SP 

52.46 

52.46 

52.52 
52.52 
52.52 

52.52 

52.58 

52.72 
52.72 

52.78 	t3 
I..) 
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SI. No. 	 Posts 

(I) 	 (2) 

Present Scale 
(Rs.) 

.' 	(3) 

Revised Scale 
(Rs.) 

(4) 

Paragraph 
No. of 

Report 

(5) 

XVIII. PHARMACISTS 

(a) Pharmacists possessing ently qualification of 
4,500-125-7,000 52.90 

Diploma in Pharmacy 
THERAPISTS XIX. PHYSIOTHERAPISTS AND OCCUPATIONAL 

PhysiotherapiStlOCcUPatiOflal Therapist 1,40040.l,800-EB-50-2,300 5,500-175-9,000 52.96 

Sr. Physiotherapist/Sr. Occupational Therapist 2,375.75.3,200-EB-100-3,500 8.000-275-13,500 52.96 

XX. PUBLIC AND SOCIAL HEALTH WORKERS 
Medical Social Worker (holding qualification of Post 1,600-50-2,300-EB-2,660 5,500-175-9,000 52.103 

Graduation or Graduation with 2 years Diploma in 
Social Work) 
Social Worker/Psychiatric Worker (holding 1.400-40-1 ,800-EB-50-2,300 5,500-175-9,000 52.103 —  

qualification of Post Graduation or Graduation with 
2 years Diploma in Social Work) 
Welfare Officer (Grade 11)/Probation Officer (Grade j,40040l,600.50-2,300-EB.60- 5,500-175-9,000 104.65 

11)/Prison Welfare Officer 2,600 

XXI. RADIOGRAPHERS/X-RAY TECHNICIANS 
52.107 

Radiographer l,350.301,440-4O-1,800-EB50- 5,000-150-8.000 

Radiographers requiring a minimum of 2 years' 
in .i.1 

2,200 
4,000-100-6,000 52.107 

Giplouwcezu caw 	r, 

(a) Posts requiring Matriculation with some experence 
XXII. OTHER TECHNICIANS 	

4,000-100-6,000 	 52.111 

- 	 as minimuxnia1ification for direct recruitment  

(b) Technicians with either a Degree in Science or
52.11l 5,000-150-8,0() Diploma in Engineering 

XXIII. GARDENERS AND NURSERY WORKERS 
Sr. Garden Attendant 	 775-12-871-14-1,025 	 2,650-65-3 300-70-4 500 	55.129 Assn. Foreman 	 825-15-900-20..1,200 	 3,050-75-3,950..80..4 590 	55.129 

XXIV. VETERINARy STAFF 	 - 
Entry grade foi' all posts requiring a degree of 	 8,000-275-13,500 	 52.291 B.V. Sc. and Animal Husbandry with registration in 
the Veterinary Council of India as the minimum 
essential qualification 

Zoological Assistant Possessing B.Sc. Degree in 	1 . 800-50-2,300/1 600-50-2 300-60- 

Assistant VeterinarianlBiological Assistant] 	1,200-30-1,560-40..2040/14..0- 	5,000-150-8,000 	 55.296 
Biological Sciences 	 2,660 

Husbandry Asstx.IDresser 
Stockman/Compouwjer/stock Asstt.iAnimal 	950-20-1,150-25-I 500 to 	4,000- 100-6,000 	 55.296 1,200-30-1,560..40.20 
Para-Veterinaiy Attendant inc!uting'Animal 	750-12-870-14-940 	 2,6l0-60-3,15o.5..3tJ 	55.2% Atterajant/Bufl AttendantJCaffle 
AaendansiSyce/Camel Attendant/Shepherds with 
minimum qualification of 8th class + 2 years 
experience of handling animals 

XXV. TECHNICAL SUPERVISORS & WORKSHOp STAFF 
Grade WJr. Engineer, Grade 11 (Workshop) 
ChargemanlChargenwi 'B'/Chargeman (Technical) 	1,400-40-1,800.50-2300 	5,000-150-8,000 	 54.38 

(Technical) Grade IJJr. Engineer, Grade I Workshon 
Sr. Chargeman/Chargeman 'A' /Chargeman 	1,600-50-2,300.60-2660 	5,500-175-9,000 	 54.38 

XXVI. ELECTRONIC DATA PROCESSING STAFF 
(a) Data Entry Operator, Grade 'A' 	 1,150-25-1,500 	 4,000-100-6,000 (b) DataEntry Operator,Grade 'C' l,400-40-1,800-E1150-2 300 	5,000-150-8,000 

55.71 
55.71 
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Ministr'y 2L Llccjjj g:L an d Faa].y 

	
• 	- ( 

th.Wject: DepQrtfflezj'i Council .Meotin 111d on 	. .UG •- Uuu:j1;:Lt i;:1ui of a Sub-Co mitt 	to ) oak into t11 	JcQJI'!IjI1jt(joije3 of the 4th Py Cocunjj 	fox' arL-ndj.cai rt:ti'f. 

In puruancc of Lle docisiOnStaken in L1ir I5Hj Ox d Jflt1y mectin 01' tho DepertlI nti ouskcj1 of I;11( Mii'i:Ltry .0:1: ftalL}i & Family Vtoliaro ixiciudjji th 	ircor t 	Gr.tax'c,ü oJ (ii.'Uj •j('1Vivt'• a SubCor1)mjtte consiStjyi of the fol1Owi 	w 	appo:L11t?c1. to J.00k into the '1113tJ•3 rlatin .to (the itcrno i•jj :Lch wro 	:iurr'ccl to thc Lt -  Cezitral Puy Coij..;jdn but about wh:lch Lho CcI:lm:1 	j. Ui Ii t:W (: IOI made ie c.omme -1t ion and for all matter rl atm p to .1. o.i.n  peculia.r..to the Ministry of Health &F 4 .W. (including tire Directo-ate and its SUloi'djnatô ..Offi) lceepin.jn View the anomaiies, 8tQLation, abc. 
	 . 

___ 	
iSj0 	

•; 
Shrj it 	Jir1, Dputr Secretar'y (Ip) 2, Shri Sarweslar Jha, Director (A&V) , 

NuriULx -3ccre Lry) 
Staff_Side. 

I • Shr'i Jt.i'ç. Nazuindar 	. 	,• 
2e Shri M., Mann 
3 si-w. 	W3pCri Kurnar Roy 14 Shrj S.R. 

2. 	The rnotina of the Sub_Uo,rnnj .ttee was held n the iath 
Septembor, 1986 at 10.y i.I4. in, the room Director ('it&V), IJ.ir(;t'•:' 
.GWIC1 1 L.11 f Ilealiki Sc!rv:Lcc, 

4L the outset, the Sub_Coirnjtte0 w.is in:Coiiiied thnl: the Director General of F!oi1th Service iii h.L L'Gaotioi 	t I:i 
of the 4th Centrci Pay Cojim.j;j On I.tvn 'ii unt.ly conveyed to the Secretry, 'Ministry of Iioclth l:h:I: r.ocomJendatjoz 	mode for cateLorjus like P rmuQcjjt:s, X-itny Technicians and Radioeraphers should also be macic  the other cateorjec Of iJaroiitecijcai posts. 	Ho har. n1.o liold th": view in the said coiiununic.-ti011 that the recomi,'iencjtjo:; mado,  for the Staff Nurses in the Uiion Territory of Delhi shou1c be extended 

to the similar cateaory in. othr 1Jnj 	'1ei-ritorio. The Sui- 
 Commit bc wau -further, informed. thct rupro::en cttJ.ono :' the 

ubjoct from SOniC. itaf.L' flssocia:Lion's ulder thu,  ftLI).LJtry of iJea:Lth 
and Fni.).y \iolfEjro had been received. . 1ç0 :je  view while deliberatio.n on the total ubject. 

4. 	There are a lar 	tiumber of post 3 in/under U ie M.i i t..i.' I.:ry o:[ Hçaith & F. W 1  iriciuc1inr the Directorate CcThern].  
wttieii are cui.te pec .i.r to tII& 1iJ.imi.:iI;t-y 	:1111.1 	)i(i: 	I' 	h' 	• tiid iii other M1Iitri 	t.i'idui' u.i.ie (.vi 	ii I. 	:11 .,.i.ti. Their' qunlificitjc,nz , •Ju L.10 	rud r'osponsib .i.'J.:i. L.i.n 	'i 	I i I Inv.-i'I: 'I: other. 	Even in cuei i1icr-c the cL%tu(to1•iu; AJ.(.2 (;u IJI.  
it is comi:on kn0wld 	tItt thu require iont; o I.'  
different in i-ntituti otii like iiospit.ls and 1caroI :Lti:i;itu.Iion,' 
under this Ministry. It was , therefdx-e, quite i iotui':t1. tiit not 

• 	.' 	. 	

) 	

. .. .2.. 
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Jo w1collullon. caLoor.10 	•but .iso th 	coII:ioz CcttCOl'j.(; U1.Idi.ji  inistry should hüv recejed ac different tratmeit fro,jii tito !tf ntral Pay Comjs5j1 
that whattley have received. Twi aro ;ily a Low catorjes (iIout1O) 	none COU1 'C & 'fl' \v}1:Lc1J hrivc uncd spoclfjé 

went10 .tn the report of the th Centi':I. P:iy )mmisio, the rest oT tho catcorje 3 htvin1 J•)1• I):; ic:Lved zu lItt1 a - G -telitioll from the Pay Coini;jj5 o, 	:L,  gL'eat resëntiiioi•1j ainon the : ployeec' under thi Ninizit;ry. Th13 
sentrnent rn1ht advrsely affect patient/liealtli care activities id.er thts Ministry  

It is ith this. pErspei2 that the Sub_CoIIIiIli(;tee dcl ivercut;ed1 .the  subject. 
V/hile.•bjnie given to the SubCoziniiite0 was; verr tle and, as such, it was not possible :to, ad a veryrLt1Joou(1}l exe:cc:%1 C SubCon1111it .bee did dot 	°fl3jderab1 time and energy on ndin out reasonab1 and fasjb1e SCaleS of pay which IiOuJ.cl be low 	

to the vrjous categories of employees Uflder thin Ii.nistr e r eCOmrflefldatjons/su,st. 	of the Sub-Couuiij'L.(;ce may be seen. th statemnj encloseil. 	. 

Its the two mozabers from Cca had to . 90 back on12th. pteiber, 1986 1  •when th meeting tdoI( place, i;hey authori;e Shi i Kishan; PreSjdeh -b JLfl 
Ifldj, C • 0. H. S. Eniployeos J\s;oci:tjon 1:0 2 final report of the SubCoiiiijj;t0 and s1n on tlic[r bc1iaij 

a Lher member, Shrj A • K Nozuriid, also 
lnioriiicd that i 	wou:L be available on th 15th Scpteiiber 19U6 and wou:Lcl not i  s ition to put his sin 	on , the repot.. 1 L prowl nod to 0 3at1$facfi 

N a 	on of •tie emainjii 1I1embej 	si&!nhrlg tho (j)O'(;. 	Slirj.  apd.• Shr.i. 	
Ic;1shn• have sipned the report: :lii t(.'ict'U Of ir hav.in, ctrj io witut thc rpor1 	 Onta.hi o.  

I 	•••, 

0 

/ 

1 0 	
j 

• 	 . 	,. 	. 

• 0 

I. 

0 	 I 	. 

• 	.......: 	. 	. 	• 	 :;.: 

• 0,.:. 	.:••:.. J  
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/ 	:3'ri: 0N3 C)V -COi 	Li;:'j %  ui 	'I'L 	I u t 'i ii, TI I It I l'( ()MI1II' 	iii' ( •: 1 : 7 . 	1 Ti I C1:i.t U/tL PAY L OIIIj 	1 	.U.1(AL 	Ti\I i. 	\.I'L) ATEC( j .7.13 Oi' l•'OSTS UN)) EIt TI•IE MINI STRY OF i 
J!:At1 11.1 I\NJ.) J.'j\ i' i:i•1., \ \'ij::i.i, 

	

( 	j.pLJD.Tgc( 	IflICTOj'tj\'ri 	.i'j's SUJ3OUD:t NA'.r1 opp':i: cjs 

NOfl _ResidIurs ,s and LQcly iij YorQ 	3o-o). • 	The 	posts zo c1porab1 wIth thw3c of PhQ],'wc.'i.n ç:/  for whom 'tho Jct10 of pLiy  as 'boon rconutJefldo 	ty th n 	 Pay,I CoII)I1,j0 	Fur;Ii ' , i :I • posts have o: Pro:noion propec,s. /L Non-!5jIiii. Nuruc roguired. t0:pOS$033 . th sarn 	 ,prescj: ' jbec fo' a Staff Nurse, Thou]i th '.Nofll 	idont'Nürse ,  a'c not; rquire to do night: arid' eveiiin dut±cs, the lu'I;i:3, .ttid l'cSPOfl3j,bjljtS 'attached to •this post ar'e ;  flOt1:; lu oi;Jjcr 

	

• raspectb 
then those of the Staff Nurses, In iQw of the 	, -- 

	

• • qualifjcaj015 tr'ainjn 	duties 	d 	SJOnsibiljtj 	'.ttcc!t to thispos•b,. it. is zuested that they 'ty also be a:L1o'ioci the Zcae of pay of r. 130-2200 as in the coio o:t tu Pharmacists an1 rtad:Lo,Jraphers:. 	 e  

kyuorvjr afld T@chjc 	3uporvisor(ieg2r7oC) : 

posts are cOflparable with th • supcx'v;i.soj'y t)Oi t:s .tei' nursin staff• for whom the scaJ o been reco 	 f pay of ft. 2000-3200 Iir:j rarnelided The supervisory ost in tho. flUrJ.n 3J.cli are in 
the fourth tier ot rrnotjon startjn with A.H.M. in the ;LtlL 'or .puy of I;. 26O-LQQ, S:LInilr1y, LUitj'y • SuPvj3or and Techiticul Supervi)r arc  of the laboratory. p1'onn& • 3tartih 

th 	 •. '':i 1j L.uboru'I;o.i'y 	;:';i. :t:.ui in 	pay scale 	. 260-3O 	Th' intermedilr \r :i P1rC?13 1fl • these pots ax - v Ltboritory Tchnijan in the ;e:tle U py (:I 

	

•300-560 and 1Scnjr T0 1jcjz/IoQhrliJi 	.tp('vi.J(• :Lii 5cs'la of fts 	25:-7QQ. lhe 'litti discropeny btwou the 

	

r py or Nur;imip 	;tx' wU Sentor Toei trtJ.ci.rm •.;I 

	

• 	to ':r•x• of 	ijn1, 	 Uliowi,t' to 	(;hi 	I'iuu'i.t.i t by the 3rd Pay Commis3jc1, Technj,caj Uporviioj' I 

: •[j 

•.3pec13ijsd job; th 	 a:Ld down ('ox' 	:Lruo:t'.• rocruits for thi: post are: • 	•, 	• • 	• '• 
• Muster s Degree •Ln •  M±cx'obioloy with one years • ' or Bachelors Deg'ee in 1edicaiLaboratory 2 cchno.J•oy with 

	

three ye3r5' expri"±pc 	• • 

Keeping in view,  the above, it is requested th.it Lhc L:tb'ratoi'\/ 
Supervisor and Tochnjc1 Supervio.. may be allowed th(J - 
sdale of pay of Rs, 2000-3200. 	• 

3) 	Senior Laboratory Tocluician, Technical Assistant, uriioi' 
Bank Tochnjd.j.tn  Museum Curator (Lab.) and !earc1-i A3S1SLOflI, (LL )  

These posts should be copared with the fli.n 	Ler:, 
/ (IS L'oh are in the third tier of 1)rolflob.torL Lii .1:] ru 

'i 	iuct; iVi: cadres, ]3oth thsc categories are supurvJ.coi'y 	tuj'orJ,u:. • 	The natui'e of job rerl'orr.wd by these, cateaor'ie,'  SPCCiQij5ad. • From the point' of 'view o c 	J..:t 	tJ,oL I 11 U) CXpGrienc also , 1;a1'ie1. CQfl be di'wn ii.tii the Medico 6 0cial \'lorkc-r for. hiich 'Bachelor' S UeLreu i:t.Lti. two 
years diploma in Sc cml oi K iia '.... p escribed. 	In Lhi c of th above Ilenti'rjed five cate gorieS, th quaim:L,I.cI'L.LJ1 laid dowfl, among oL hr Lhlngs , is M Sc 	Lfl Lhi 	of 	cu I 	' 	• 	•' , 	• 	, • 	 ''hr 	 • 

	

• 	• 	' 	I 	•• 	. 	• 	• 	
• 	•ic. 	• 	• 	' 

	

$' 	'' -. 	
• 	:'- 	. 	• • '. ' • 	• •• C 	)( 	' 
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. Asslstont, and B . Sc . lii the caso 
O; : 	 i • J'.i ':•iiit, si'. Labor3boxy Issit, Sr. Blood fl3]lk Tochijci11 and Muutn CUtOr. 	In th cao of ,  Sun1o' Thui.oian t1ic po:t .i.ri (:0 br' 11110(1. £roi:i aboi'toiy . Tec1jcjej 	hvin, 	I ;(dio&L TCChflO1oy or 	ith 	OYPLC11c 	'Ii L , ( prIc1) /hs boon 	

r1erai1y prescribodior the othor CfltotorJ.c:; QLS( lIIe11oxd 
here. £hcre i :thu. a trdn case -for iv:Ln thaw 

the sc1e c°a1e Ofpay as-: has- been ivcn tothe Ni.irc.i.np  Sitor and MdIø 'jo0131 Worker, i. @. 'f
•  i4O2Qo 

Senior Tecth1ciari/cj01 	1'ory Tochjiioi1.1, i3lood ]3acTnicjan 	
oj ss tp 	L 	0-:Q): 

Tiese posts /!orni t!i 	rst.UPorvisoy 	In labortores n 	hospita1 and other U5tUL ion 	ht 'Niiu5 Lr y of Health 	1' VI, Fo 	jic Po 	Dd1R I 01 	1J t 

	

, Sciec in the ca c of 	cc L x c'cru L or 	J P  Labora±dry. Techoioy 'has been' PrucrIho(1. Tho' itui' o 'job 1ui" 	these pejj 	fthy kIi].cj. 	-hIp Pay Conimi0 in, pa 	11 .27 (pae. 199) have eXpress, 1;ha 
V1\'! that- in 	

L uporvisor'y :LeVO:L hOUrI.d be in te scale of . 1/400-23OO 	h000rclI I]fl 1 3r,  3hOa be Civen that scale. Further, 	PL 20 (.)J2 U u 1' 
report 	

idor th shQUdjfl "Labortot.y T@Chfl1C±ii t I lu l:)al'a '1 1 
the' CQ1nI111SS1O 
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\ UrL,  alcived. scalc 
Pharmacists ( ,1 35O_22 0)ariduquc1l,t0 t1)tOr.L101'at0L'y 
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DEPAWI1 OF POST: fl{i)IA 

OFFICE C:? Iffy, CIIflF 	 ASAi'i CIRCrE,GUJLTI-781 001. 

No.Staff/20-8/91, 	 Dated at Cu',atiati the,5-7-.95, 

To, 

1 -2 )  The SSPOs ;Gui:zr ati/.i 1chir. 

3) 	The SPOs;1)ibruoarli. 
,4-7) The CO incharo PT iispensary; Panh :r,Cuwahati-i/ 

// 	Dispur,Guwaha ti-6/Silchar--1 /Dihruarh-1. 
9) 

The Sr. Postinastcr;Guwhat i-CPO/SilchH .0. 
io) 	The Postmaster Dibrgarh-i.0. 

Sub. :- 	Gradation List of Par-nedic:l .Stf' of ?&T Diensaris 9  
Assam Circle. 	- 

Kindly refer to this Office lett2r of even 'o. dated 20- 3-95 
on the above subject under which the G.L. of parancdical Staff of PT 

LS.aries, Assam Circ].e(Corrected up t: 1-12-95)  is circulated. 

In the G.L., the scale of Pay of' Laboratory Teô};nici 	mar 
be read as fls,1200-30-144O-B.-30130o for 530 and matriculatin 

/ 
R3.140 -4O--16X}-5O--2c .3-60-26O0 for J.4' 

I 

Since it has been revised as per letter flo.:st/2 -o2/93(Rlg 
dated 02-03-95. 

This is for your rectification. 

c 	 ( I.C.:L9JiA , 

0/0 the Chief Postmaster General, 
/wsarn Circle ,Guwahati-701 001. 

:::;: :::: _j:: •-:::::; 



DEPARTMENT OF POSTS:IjIA 
OFFICE OF THE CHIEF POSTMASTER GENERAL:SAM CIRCLE: 

€GHDOOT BAWAN:GUWAJ-j1\TI_1, 

To, 
	 ~q 

The I/c of P&T Dispensary, 
Pbazar, Dispur, Silcl -iar, and Dibrugarh. 

. . 

No. 282/93(Rlg) 	
Dated at Guwahati the 02.03.95 

Sub ject:- 	
OEcSTI 

tjroup 'B' 'C and 'D' employees. 

Enclosed please find a photo-copy of Dte'1tter 
No.52/89_p dt. 24.2.88 regarding the subject on above for 
your guidance, inforntjon and necessary action. 

J.K. 'ui.ya  
A.P.M.G. (Est) 

for Chief Postmaster General, 
Assam Circle,Guwahatj...78 1001 

Copy to:- 

(1) The Sr. Supdt. of Post Offices, Guwahati and Silchar for information and necessary action, 
() The Supdt. of Post Office 

necessary action. 	s Dibrugarh for information arid 

(3) The A.P.M.c(staff) CO/Guwatj With reference to his letter 
No. Staff/28./91 dt. 20.1.95 for information. 

• 	 f 7'  
• 	for Chief 	tmaster General, 

Assarn circle,Quwahatj_78 1001, 

py of the Dte's letter No. as above. 
(i) 	I am directed to forward herewith a copy of the 

above subjected employees working in P&T Dispensares in India. 

The receipt of this Memorandum may be acknowledgec 
in the first Instance, 

Sd- 

B.N. SON) 
OSD (PAY COMMISSION) 



Laboratory Technicians 330-10-380_EB_12-500-15_560j,4' 

Laboratory Technicians 425-15-500-EB-15-560-20-700 
Auxilg ary Nurse2- (M- (1) 26O-6.-326-EB-8-350 

'- ( t, v 	 (ii)260-é-29a-EB-6-326-e-366-EB-8-390-lO_400 

Staff Nurse 

Nursq@-v Sister 

!ursina Staff 

Medical. Store Keeper 

Medical Store Keeper 

(i)425-15-560-EB-20-640 
(1i)425-15-500-EB-15-560-20-700 

(i)455-15-560-EB-20-700 
(ii)470-15-530._EB-20-650-EB-75C 

	

(111)550-20-650-25-700 	" 
(1) 550-20-650-25-750. 
(ii) 550-25-7 50-EB-30-900 
(iii)650-30-740-35-880-EB-40-950 

	

(iv) 700-30-760-35-900 	I  
330-10-380-EB-12-500-EB-15-960 

330-1 0-380-EB-1 2-500-EB-1S-560; 

Revised scales 	y 	-.euical Staff of Post&Telraph D1sensaes 
Present Scale 	 Revised Scale 	* 

Medical Staff 	1 

Card graphers/x_Ray/ " 330-10-380-EB-12-500-EB-15-S0 / 	1356-301440...40..1800-EB_502200 
Technic jans/pharmac I sts 

S .G. diographrs/x_Ray 	425-15-560-EB-20-640 	 1400-40..160,p_.sC_2300_EB...p...2500 
Technjciafls/phacjst(S.G) 

X-Ray 'rechnicians 	425-15-500-EB-15-380-20-700 	 - do - 

1SC-30-1440E9301800 for sSc and / 
Matriculation 

1400-40-1600-50-2300-EB-60-2609 for B. SC. 

975-25-1150-EB-30-1540 
There will adso be a promotional grade in 
scale of Rs. 1200-30-1660-EB-40-2040 
requiring promotion as per normal procedure). 

1 400-4O-1600-S0-2300-FB-60-2600 
-do- - 

1640-60-2600.-jB75-2600 
-do- 

200060-2300-EB-7 5-3290 
 -do -  
- do - 

1200-30-140-EB-30-1800 for B.sc and Non- cl Technician 	-  

1350-30-1440-40-1800-EB-50-2200 for 
Diploma, in pharmacy. 

firtL 
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crr1Tp/L Ar1 IN ISTRATIvE TRII3UNAL • QJThJIATI BETI. 	- 

OrIainal Application No. 117 of 1996. 

of Orc1ur : Thin the 	15 tJ Day of roupLeinbcr,1990. 

5hrl. C; .i. . aiiqlyi.uc • AiiiJ.:jLrtjve ticiiL,cr.  

Sr.t Sarit Ch . S3LWa and 2 oLherz 
All the applicants are Laboratory 
Technician, P&T D:ispCU5ry. 

By Advocate 3/Shri C P .flhoriuick, A.Vor:na 
and A.Deb Roy. 

Versus - 

Union of Indi.0 & Others. 

By Advocate Shri S.A.li,Sr.C.C.S.C. 

. Applicants. 

Respondents. 

CR I) E 

.i.. .;A•1c:r.Y.1 tii: .Ai)r•:I 	 rir:s•ii:p 

'l'he applicants arc 1.1LOiitol:y Technicians under the 

Of Poi.;t an working in tlic' P&T Di spencaries falling 

"ithiii thc jui idicLioii of the Cldj Post Master Gcncral, 

As 	Circle, Cuwahati. It has been stated that their academic 

cru1catLtons are 11ntracn1ajon wit h ccrt.iflcate or diplorn 	- 

'; 	t.± r1 Yciic a i L1)3r3 tory Tccl 	locJ1'.:ccrding to them after th 

i:cco,rtcnciaticjii of tt 	1ourt.11 Central Pay Coiiniiss1on they were 

drnwizicj p.:i)' in tI 	ruale Ot ;.1 J50-30-14'10-'10-1000-Efl-50-2200/- 

w.j Ui • fJTect f!c,Ii 1 .1 . 109. 27 .12 .1900 and 1 .1O .1906 reapectivc ly 

It .ts also SLated that applicant No.2, Shri Sushil Xuniar Kar '  

w•' pj1Y 111 tJ 	ca .1.c of pay of Ic .1400-40-1000-ED-SO- 

231)0/-. On the plea o.E wrong fixation of pay, the respondents 
1;.  

hi 	cvIed tr flxatioii of pay ofhie aflcants and 	fixed 

thcir pay in the scale of pay of k.1200-30-1440-EB-30-1600/.. 

i. th ic trOCJ)(:C t 1V( ef 1Cc t . Thi S had resu itod in ove i-pa yinen ts 

z::u c:h overpaid a:uouht were dI c:ted to be recovered from -, 

2 . 	Acccrdinq to thi:: respozidezits they had corrected the 

pi' oi. 	ajijij.ti 	ilit,iji(I J).ltt:i:(l 	themu in the 



- - 

ol J((1 	o.5_2/6fl_PCCdat.C:d 

)v1Ou of 

Cd 	(It.)Ija 	'fl', 	(2 	r.ilLI 	'lJ •  eIiipiOyCO) ?t 

t. uJ: III' 	I CIIIWII.ILiOII. 	f. 	F'ourth CcnLr1 Piy 

Accorciiiiçj to the aforu;aid letter dated 24 .2 .1900 

thce :c:c the following two cxi.stinq scales of pay of 

L!3OFATORY TECI IN ICI NI5, name ly - 

(1 ) 	•330_10_380-E13--12-500-15-560/- and 

(2) Rs.425_15_500-EI3-15-56020-700/- 

1,10w the scilC:s of paY of the liedical staff of post and 

1 C lccjrapIl Dispcns rics 113(1 been revised in terms of that 

.1(1 t(j. 	.:,i.l 	 c:.)II.:.jIIIII.IIIy III!W :(::lu:: had 	L'en 	soind 

t._(.) ti' 	1,/I.(l./'I(I'.Y 	1lx:IItJ.I(.::I./\r•l:. 	it.C..3JCliI1tj to edueat..iCinal qu1i- 

t5 Lol1o':,.; - 

R.1200_30-140EI3-30 - 10 0 0 for SSC and Matri-
CU ldtJ Ofl cuiploycco and 

ks .14OO/0_1GO0_5O_2300_EB_60_260 0/ for n.Sc 

employees. 
•: 	 .. 

applicants are .nOt I3Sc. and • therefore, according to the 

responacnts,theY 

 

are entitled to the revised scale of pay of 

;.i2O0-- 100u/- aI)C)VI.: ill 3ccoLLlance wi tti their educational 

qU ,: ii. f .ica tions 

3. 	'lIiu ;3p11.l..I.(:.ItI1.: 	II;Ive.'ju1)IIIitt':(l this application CID they 

.1. Vl L1C V4. 	wi, LLi the above ic t.t on of the respondents which 

accor:1.L n: to LI c apj ,1J,caIIts , has i: c ;u 1 ted in the recluc Lion 

of thc.l.r,  pay. Their maui contention in this application is 

that thcrc. houid b' only one pay ccale for the post of 

:!J,Ac?TOIY TIXJ IIJIc:1 AN wor):iiiq in the P&T Dispensaries . Secondly. 

Lhy r;l'iid Ln paid i the acale of pay of Rs.1400-2600/ or ii  

I1t.'t1,.:L1v':'iy. in t:h' p:y scai 	of Il35O_30_144O40l8O0- EB' 

bc 110 re fund of the 

1 ) ('((('I 	.)V.:r' 	j)''JItI3..'J - 

con t..ti • • 



%.f have I1oiri 11 	P.J3hiw,t. k 	•lParticd cóuIrnol fo r, tho, ' app),j:11c;' i1IIi U 	Jea-rji.ci 	Ht G.Ajj. Aecorc1jng to ' U 	 iCant be fore Liv' .3) 
 

 Cji tra I i.'ay Convnj scion the 
t;cal'oj py ' of Laboraioi-v Tec nic 1  
the roc0:11nedat1or of th 3rd SPay Coiiunjj0, the 

was reved to . 33 0-560/. They were drawing pay in this  Scale of 
pay. Iccordjn to thcnn the 'ourth Central Pay Commj 

	

Scfl however dId :ot 	sIg, 
any scale of pay to the Laboratory  

reC)fljcja:i. However, ctegorje5 of staff drawing pay at .330- 

ear1j 	
were given a scale of pay of .1350_3014401800 

	

0-2 200/_ by Ilic: Pay C 
	 Oil and the applicants Wore 

:l'0t't'i l.litj .I.y wjyjn j  Lh. atove 8c.lc. cAf py of ks. 1350-22 00/_ a l hou 	Liv r .• 'Wa; IKi 	a 1 	01 pay rcc0 1 1:I,orI(1Qd for theni .  TUdd(nIy two :;cales of pay of '. 1200..1300/_ and 
menhIojr.c] above were brought out by the 

respondejits and the 
aPPljcarit. wore Placed in the lower of the two scles of pay. 
ie fail to understand how in spite of the existenc of the two,' 

• pay scales as CoI1unjcated by1et' No.5-2/88 	dated 	
' 

'LL PQ 

i\24 2 1988 as mentioned In the Annexure VI letter dated 2.3.199& 

iespondonts had paid the 
Upplicants in the scales of pay 

• k7i '.1350-77001_ 0:1(1 . 14002300/_.k4 latever may be the reson LhaL

L  

thic fir:t eO:lsjdoratjo,•i iii this application is whether the rQ-FT)Ondcnts can prescribe two scales of pay. nIncly. 
and (2) '. 14 00-2600/... for LABORATORY 

conveyed by'.Mneure vi referred to above it 
appears 'therein that there were already 

in èstec to 
salesof pay for. the 	

hjjan. Theefore1 
ctua11y, there is no queLjc,n at all that two di fferent 

• 	
••.•• 	•. 	, 	•?Ii 	- 

s cles4oCtpay cannot b pr(Vcr},rs(1 
Tho 	factor however 

	

with thIc, • vj;eJ 	a' °Jay 'acdc',jc qUalifjc0 
ttt tchc ci 	II1L cx I u:q pi 	i tie of k 30-56o/ac 

4 
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- 

revised to and replaced by flcorreupondjng scac of pay of 	I 
I.c.1200-1000/_ 1;Or CC iud tl.LLriculnU? employees and for the 

•' :$ 	d 	: 	. 	. 	. 	. 	•• 	I 
ex.tnt.j,q p;iy nc.l' of k.425_.7OO/_ tJir? corrosponcjijiç, rovised 
z;c;t).c1 of py I ; IL. 1 400-2600/- for ii .c. emplOyees . There 

CintioC be any doubt that it is within the power of the rcspn- 

donts to assign two different pay scales to tpost o f  

Laboratory Technician as above provided the differentiation 

is 1 not unreasonable or irrational and does not result i.n 
...... 

discrimination within the purview of Article 14 of the Constj- 

tution. In this case the differentIation is based onacaderaj.c 

oreducation.il qualification. In Randhir Slngh vs. Unlcn.of 

l Orn. r.J.cirt:(.d us A1J< 19132 	1Y19 • it was hold 

):isoWii that thr - 	hi-h .is-.rl 

there a.e diflerent c,rades in a 
................•...  

wiLh vsryincj cualIfjcationo for entry .• 	•... 	 into a parLiular grade, the higher 
o ftc: be &nçj a j:rosiso Li ona 1 ave nite 

• for ofUccrs of the lower grade. The 
higher qualifications for the higher 
grade. which may be eIther academic 

- A í qualifications or experience based on 
lencith of service, reasonably sustain 
the c1Xssifjcatjon of the officers into 
two grades with different scales of 
pay.. The principle of equal pay for . ..... 
cqual work would be an abstractdoctrinc 
not atttrc1ctin, Art. 14 if Sought to 
be applied to them . 	 . 	. 

. 
.. . . 

Iii 	ocrcLnry, i•'.tiance 	J)epartrnent 	and 	others 	V.a. 	st • 	cngai.:' 

flecjictration Service Associ.ation and Othrs reportedin 1993:. 

Sup)) (I. ) 	XC 	153, 1 C wd3 he Id 

It was then submitted that the Third.  
(State) Pay Corninisjon had fai1ed.to.. WV.  
notice the upward revision of the 

S  educational requirement for direct  
recruitment as 	Sub-Registrars. If was- -.•.. 	• 

rightly pointedout that one-of the. ..... 
inputs forpaydetermjnatjon is edua- - 	. 
tional requirement for. thepost. The,;! 	•1 ......... 
higher the educational qualification 	S.  
the 	better wou1d;be.#thc •quality.of:.... 	.5..' 

ervi':e 	rC,ji:nj. tid 	jujd 	t:hse 	sisd 	rcsu it 
would in the ..ultimatebeLfar 	iore .,, 
saticLic tory. That indeed cannot be 
clisj.nstecl 

 
In 	V I &'W 	oi 	t. Iii 

S... 	 •.. 	 . 
•sI)oVC 	( h 	i' 	c u not 	Lc 	any ax. qumun t. thit 	the 



4. I  
-- 
	 4 

1)anl'd Oil ((luctt.tOna 1 qualifiCatiohla 

%•r': re i. I l(cJa3.1y  prov.ttled by the I.:JpoII(iVh1t5 . 	r DIiOWWik • however. 

on 1993 upp (1 ) i::c 	1 	3 	(nuprt) 	to thitt 	eifect 	ii' held 

by the Hon 'blo preifle Court. 	that educational qu1ifiCQtiOfl 

i 	only one of the many factors which has relevance to pay 

fixatipn. iccord.incj to him, the nature of job performed by 

the applicants as Laboratory Technician is same with that of 

In such. cirCWnStaflCeS, relying on Union of India & Ors. vs. 

&inira'n Ghosh and others reported in 1909 Supp (1)  

h' :jtILbIhl I Liii (hint. (:inhIr;i.fy mu 	pont into two cata9or10 

wi t:h 	l.h I 	•i .ii t 	y ne;t I' u; in not. nun La.I iiab.1.e . Since the 

zlj .!j) jic,-ajltn arc doing equal work an being done by the B .SC 

catccjoiy oL o:iploycen he submitted the action of the rccpon- 

di.utn i 	JLIC rJ.bizij two Li 1.1 (pent nciles of pay has re su itod 

in discrimination against the applicants. According to law 

however applicants have to substantiate this claim. In State 

of Madhya pradesh and another vs. Prarnod uhartiya and others 

reported in (.1993 1 CC 539. it was IC1d z 

It must be remembered that since the plea 
Of cquai. pay for equal work has to be 
i xaiiij.tied Wi. ti i r' 1e reimee to ArtiClC 14, the 
burden in upon thc peL1tiunuL'I to Withblib 
their right to equal pay , or the plea of 
dl. n': ri.:lLtn;i Lion • 	the cane may 	• 

'i 	upj 	(1 ) .;C GU (Lapr lI ) mio ciLc,rLwhlIt_(.ver 

of tho.appliCafltS to show before 

us that the two categories of Laboratory Technician actually 

perfcrrii equal work of same natur/Or that In the facts 

obtaining in the case of. the applicants there is no justi.fi-

c,iU cn or riecenn:tty to have two catcçjorics of Laboratory 

J i;c ii 1.cJ.i; WJ. tIm cIJ.f.fe rent pay. :icalc:n. In ec rotary 	Finance 

J)r.pr bitehi L and OIL1 iC C VS • L5t 13ençjal l< qi stration Service 

i 1:;nccl.aLiou amid othii.r:; 1. L wan lit: Id 

N. 

I ,  

I ' 



—\ 

- 

"The3:e cati • 4h.re fore • he no doubt that 
(tuit1cn of post; and equation of sala- 
ri.es is a c(m%plex m; LIe r which is best 	 -- 
1 	t. t5 ..ifl c:iert loi y un IC 53 there is 
C(itn I :rI .il en record to come to •a - 

• 	 lSi..iiii 	ieiuz.;j.ou that. 
 

it cj1:ave error lmd 
c:i:pL J. wh.[le ii xi iiq the pay scale for 

'S 	 a trJv•i, post: aiii'.I Court .. tlIt.cric.1rence i 
fl''(t'flC3ry 10 undo the .injust.ico • ti 

tn Lh': :.;t.iJ.,:i%j!.jnn.: 01 	1z 110ifflic, and in the pleadijimr ,  

we c.ic not find .U1'(  ii: t..cri. 31 to justify upsetting the ac ti. cn  

r1. tIfl: responden t. in hrvihg two sc.1es of pay for the 

Lratory Technl.ci.ii . in the 111ht of the above, we are 

Of th vi.cw that Uicre in no reasonable ground to interfere 
. 	 the pay scales of 

ith the action ot the respondents with regard toLL/SORAToRY 

/ TIC1lNJ:cI/rJ as coiita.tried iii letter No .5-2/Oe-pcc dated 24 .2.1906 

by litter (latlt:C] 2.3.1995, IUmCXnL'C VI. 

tli: I. jow f.cJ stibm.tttcd that the app3 icants are 

dj.:.It..i nc I ci ass oS; ian))OLaLory TeCIiziiCJ.cin . They poDvicss add.i-

tioiial qua).iL.icaL.Lons not only because of their experience 
are 

in the job but al CO beCause IheyMatricu late 3 and holders 

of Diplon/Certifiçate in Medical Laborat.ory Technclogy. 

They cannot be equated with those Laboratory Technicians 

whose educational qualification Is cnly SCC passed or 

Matriculation. Iii fact, in terms of experience in - the job, 

they are 111 a 1)CtLCL i.)0C.It1C( than the l3.S'. . Laboratory. 

I D. .I.. 1:1 	C lore 1 isonahie to place them in 

a liit:hei sc ic of vny . %'k. arc of the view that the respon-

(lent(; are LIn. 411 pJ.opJJat.t .-iut.liuri.L.ies to consider and decide 

this matter if It is brought bef6re them by the applicants. 

I 1 ber(iorc the ap)licants iiiay, If they desire, submit 

presentatioris to the competent authority of the.: respondents 

In this reqarci itii.tn one month from the date of rece4pt 

:otIi : r. 1± any such representation is received by 

ein, the respon4nts chall coi.s.ftter the contevUcn of the 

apUcan±s and £ssue, a speakingorder within, three months 

rom the dateo receipt. ol the ree1tjop. 
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	ord- of rcfuf,d/recer 

. 	
iIlfflILjojjis.j 

1 	Lib 	eeOr 
lu :e 	i.• l.Iio 	
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To 

The Director Postal Service, 
GUWtIIaL.L(C.AUU)t 	1iCh.L). 

Sub:— l{ijh€jr scale Of pay is riot Coitsiderc-)cJ 
as per verdict of the CAT cuwahatj 
against OA No.117 of 1996 filed by 
Sri Sarat Ch.Sariii., s,  ot'tter TwoLab. 
Technicians P & T L) ispensarjos,Assan1 
Circle. 

Respected Sir, 

With due respect and huiible submission, I beg to 
puttortri before you a few foliowinjjnés hoping to get 
proper justice temparect with mercy. 

fh.11 Sir, 	flL vei:d let. 01' thu c,r .(uwuhut £ 
•ju Just 0i No. 1 17 oI• 1) )(i, 	I_s:l,idi 	thu roproofl Lu t.Luii dutocJ 
12.10.98 to the authority competent to consider the Hijtior 
cal of pu y within Lho stipulu Led period of t urn?. ho t., in spite 

of clear docisiori of the CAT Guwhuti,giu action was initialed 
by the iutiior ity with iii Lhroo liluit Ui s. I3von , a rciiiiswor dated 
10. 05.99 was also issued by me after expiry of the three 

mOriths.But,tiji date no tangible action has been taken by 

the authority regarding fixation of my scale of pay.j.l the 

photocopies of the representtion,C,TIs verdict etc.are 
enclosed for ready references. 

Thdt Sir, it was clearly clarified by the IAT, 
Guwuhut I that thu sc LAicN 01 pay anti oulicod by the 4th cPC 
for 1J.Lic.ard Wiatriculate with diplolna/certjfic a to holder, 
Lub.Tech.15 discreiuinatory.sjnco the nature of job is same. 
A.L&o,it is clarifiect th0t tiose who are iviatricul a te deploma/ 
certifjcto holder Lab.Tochs. are more exparts,experienced 
and bt Icr personsin thin particular branch ol technology. 

ic view of th facts explained above, you are also 
requested to intervene Into the matter, personally from it'5 
cJeax :per spect lye so as to onabi o we to have in y I ig it Ilila te 

claijit as par vord ict of the C,T, Guwatiati and thus onthu5o (I 

to servo the department with utmost sincerety and renewed 
ZOUl. 

fhariki.ny you Sit' Iii tnL Icipu tlon. 

ilited: Silcitur 
fto 	 /99. 

Yours faithfully, 

1. SUSII.LL KUMAII Kiut. 	) 
Laboratory Technician 
1' & T Dispensary, I'°' 
Silchar-78001 (issatn). * 



To 	

REMINOfR 

Tllo Stii (Or Uoiìora I , 
Asoim Rnq Len 

sm 
4tM1Pd 	

1(A'4) 

('I II(()tit..1 I PROI'IiI( CI IANNR U 

SUB 	SANCTION OF LIIGURR SCAL[ OF PAk' OF RS.1400-40_1500_50_2300_U. 
60-2600/- 	OF 	4f11 	CENI'RA[. 	PAl 	COMMISSION 	AS 	PER 
D[lWC'f10N/0l(Oft 	Ui" 	(ION 'ULI 	CLSN FRAU 	•At)M LNlSritAr(vi 
TRIBUNAL,GUIYALIA1I 8tNCU (Viog ORDER PASSED IN CONNgCfIQ 
WIft-I CA NO.11.7 of I96 - SARAF CI1.SARMA t T) nriiis vs. 
UNION OF INDIA II Of(IRS) 

Ref. 	Ml RIPRSENrACION DAE'lu 12f1I 	fOuiR,j9JU 10 (OUR ADDRISS 
IN 	COvI PL IANCi; 	tV liii 	UI IL 	D[Rl.Ci' ION/OR DRR 	OF 	1'! II 	C NIRAL 
Alivi [NIS[RAU[VI 	1RIIIIINAI.,(;(JWAIIAI[ I31 ,"NCII 

I( UI) ii If ;If if I 	I 

lavti I U) I toni II ir to liii vito n rulornoco to in y Reoreseii tat Ion dated 
12th October, LY9U on the subject captioned above, and e'<trenelv regret to 
subn It before your honnu r I hat to u y titter ni s for turin • I have not yet 
either been favoured with the higher Scale of Pay of Rs.1.400-2600/- as per 
the Order of the Central Administrative Tribunal,Guwahatj Branch nor I 

have been informed as to the fate of my Representation inspite of the 

fact that the hon'ble Central Tribunal in their Judgeinent in Case No. 117 
of 1996 of Sri Sarat Cti.Sarina l two others held teat a B.SC. Degree 

holder Laboralory I'oclin(claii is itot , In any way, be terinod as a bolter 

expert one ratnor, a Matriculate Plus Diplolna/Cortjfjcate In 'MtDICAL 
LA30I(A FOR i UiCI INOLth; I' holder La Ooratury ('onn[c inn (I (Ku 1110 1 is in a 

• 	III 	II ii, ucjiil viii titil 	LI ititi 	- toni 	llo. 	fixtit [nit or 
Pay in SHit'a I Scale of t'ay - one for MrtrlcuLate and the other for I) •Sc. 
is d tscrlin ma tory. 

As such, since my legitimate due of Pay Scale of Pay of Rs. 1400-
2600/- as oer verdict of the Central Administrative Tribunal is pending 

resulting to acute financial hardshjos and mental asonies, I would,once 

agin, request your honour to be dod enough to sanction the Pay Scale of 
Rs.1.400 - 2600/- at an early date  

I)dnd Si IclUlt', 
thU 	10 Lh May • 

I  =%,.: I  
YI)IIL' 	Liithitiiiy, 

K 
( 	iiiIii I K.uiiiitr Kiit', I 

I .iil H ratnr.y 	iticliti [(:11111, 

L'iT Dispensary, 



H' 

Ihe Cniof Posttnaijtec Genocal, 
Assain Circle, Guwanati. 

(' TUROU(;U PROPtI( CUANNIIL. 
SUü 	

PR\ygg 1UR 16GHt SCALa OF PAY OF RS.14000_1650_23__ 60-2600/- OF 
4TH C.P.C. - RRPRRSaNTATION IN OBRDISNCa TO 

DIRaCTION/OR OaR OF HONOURAB LB CBNTRAL ADMINISTRATI Va 
TRIBUNALIGUWAHATI BBNCH VIOB ORDBR PASSED IN CONNBCTION WITH OA NO.117 OF 1996 - SARAT CI -I.SARMA 0 TWO OTHBRS VS. UNION OF INDIA 0 OTHBRS. 	 - 

H000urabie Sir, 	
ct, 

Most .resoectfully and humbly, I would like to olace before you 
the following lines for favour of YOUC kind Consideration and valued orders etc. 

That Sir, a Laboratory Technician in any PLT Diaponary 
I rroil I VO of h I (ic'oJom Ic (loot I Lice I Ion tiertocifia the same nature of job. 
I mu cc Luborutory technician under you serving since 7.11.1975 with 
flCfldein[c qualification Matriculation plus Uiplona/Certjfjcate in MedLoai 
Lboratory fecnnology ; and nave been performing duties as prescribed as 

a 'fChnjc1 personnel and experts in the line to the entire satisfactjo of 
the departmental authority. 

That Sir, while discussing the question of status and duties of 
Laboratory fechnician In the Case referred to on the Subject, It has been 
judIcially held by the ronourabie C.A , T.,Guwahatj that a B.Sc. Degree 
hotdc Technician Is not,In any way, be termed as a better exoert one 

rather, it is held that a Matriculate olus DIolorna/Cortjfjcato in 'Medical 
Laboratory Technology' holder Laboratory Technician (liko' me) is in a 
bet Icr irns It ton thou a U • Sc • In the equl ye Loot field (Roforenco - Anno,airó_ ixtract of Judgomont - Pare -Cooy enclosed for ready perusaji. Qitxatjon 

	

for 'Matroulnt3 a 	the other 'for 8 .Sa, i ff  dtscritnlnatory.. 

So, 	in 	compliance 	with the aforesaid verdict 	of 	C.A.T,, 	I ama entitled 	to 	higher 	Pay 	Scale 	
( 	 i.e. same 	as B.Sc. 	Laoratory 	Technician prescrjb.3d 	by 	the Fourth Central Pay Commission in the 	fielda1iowing Pay Scale 	of 	Rs.140o-40..1600_50..2300_..60_2600, 	C Reference 

as mentioned in Annexure-A enclosedj as 
: 	Comments of 

there 
and 	differentiation 	In 	Pay 	Scale for different 

cannot 	be 	anomalies 

post t 	discharging 	the same nature of duties 
persons 	holding 	the 	same 

Ilicit 	:iI('. 	flvHItIr Ic a Mucriculato Technician but 	my added 
qualification for the oost is that I an specially trained for the partioilar 

of works and duttea of the post as an expertise. And the 
13.Sc.Tochrtjcjan is also doing the same job and oorformuing works which 

7xV are same in nature,quatlty and exoortisa . Higher academic quaUficatjo of 
' 

(5 
B.Sc. for 'Laborator, "hntctan' is only ornamental for the Post if not 

Contd,to P12 
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roclundant for (ho Job In quoitIon. 

L'tiat Sir, under no provision of Rule and 	Constitutional provision, 
t!oro 	can, be two 	Pay 	Scales 	for the 	same 	nature 	of 	Post,Cadre 	and 
Duties 	- "tgual Pay" for Equal 	Post" is the legality. 

In the fitness of facts and circumstancts narrated above and in 

compliance with the C.A.r.,Guwahatj Branch's directives ( Cooy of which 
is enclosed as per Annexure-A) , I would orav to your goodseif to b kInd 

enough to grant rue the Pay Scale of Rs.1400_40-1600_50_2300_gG0..200/_ 

af:4th C.P.C.for____'uttyh1.Justjce. ; and for this act of your kindness,. 
I shall over 

Rnclo 	'\nno,curo-A. 

Datod SLictiar, 

the 12th Octobor,1998. 
'ours faithfully, 

tK kc" 
(' Sushil Kuinar Kar, I 
Laboratory Technician, 

PuT bispensary, 
Silcliar-1. 

 Copyto - 

rho Sr. Superintendent of 	Post Offices,Cachac Diision,Sjlchar 
or avour of his kind information and needful action. 

(' Sushil Kuniar Kar,] 
Laboratory Technician, 

PuT Dispensary, 
Silchar-g.. 



A11 kiex -1O( 

To 

The Chief Post Master General 
Assam Circle, 
Meghdoot Bhavan, Pan Bazar, 
Guwahali-78 1001 

(Through Proper Channel) 

Sub: Pay Scale of Laboratory Technician. 

Sir, 
With due respect and humble submission I beg to lay the following few lines 

before your honour for your kind and sympathetic considerations;- 

That Sir, I havc bccn scrving as Laboratoiy Tcchnician at P & T Dispcnsaiy, 
Slichar, under your kind control since 7.11.1975 and discharging my duties to the full 
satisfaction of my superiors. 

That Sir, consequent upon the revision of pay scales as per the recommendations 
of the Fourth Central Pay Commission I was placed in the revised scale of Rs. 1400-40-
1800-EB-50-2300/- w.e.f 27.12.1988. It is relevant to mention here that as per my 
professional qualification (i.e. matriculate with Diploma/Certificate in Medical 

Laboratoiy Technology) I am entitled to get the higher scale of Rs. 1400-2600/-. 

That Sir, subsequently, acting on a letter No. 5-2188-PCC dated 24.2.1988 of the 
Directorate, my pay scale was reduced to and re fixed in the scale of Ra. 1200-30-1440-

E13-30-1800/-in an unjust and arbitraty manner on the plea that I dont have the BSc 
degree. It is relevant to mention here that I have got professional qualification (i.e. Mattic 
plus Diploma in Medical Laboratoiy Technology and as such acquired better expertise 
and skill for the post of Laboratoiy Technician than a B.Sc. Further I am discharging the 
same duties and responsibilities which the B.Sc. personnel are doing. 

That Sir, following the reduction/re fixation of my pay a lower scale, I 
approached the Hon'ble Central Administrative Tribunal (CAT) for justice by filing an 
O.A. No. 117 of 1996. The Hon'ble CAT, after examining the case, passed its judgment 
and order on 15.09.1998 in O.A. No. 117/96 whereby I was directed to submit 
representation to your honour within one month of the receipt of the said order and it was 
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further directed that my rcprcscntation so subxniuod shall be considered and a spcaldng 

order would bo.issUed widip, a period of three months of the receipt of the representation, 

fromyourend. 

That Sir, due to your inaction and non-compliance of the order  datecil5.09.98 of 

the IIon'blc CAT, I have been conthuóusl) suffeiirig finan31 loss every mdnth over the 

past few years and •facig exirme finlnci4po mental hardships. 

Under the circumstances stated above, I would pray your honour kindly consider 

	

6' 	''ç 	.ti•d 	• 	 t 	:. : Ot 	 '-• 
my case most sympathetically and issue necessary orders in accordance with the 
judgment and order dated 15.09.1988 of the Hon'blc CAT expeditiously and for this act 

of your 'kindness, I shall remain ever grateful to you. 4 copy of the order dated 

15.09.19881$ 	 referem  

Enclo : Judgment and order dated 15.9.1988 

	

U''O 	 '•. 	z'' tIr Yours'.faithfWly, 
Date:. 	 ..-:' 	 • 	. 	 • 

-- 

• 	''•• 	• • 	• 	• 	 • 	• 	P&TDpensary 
'!tL 'l. 	,:i: 	 ' 	• 	 4• Silcbar-78S001 

) 	
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SI No. Name & Designation Present pay scale 
 Shri Kumarèsh Sinha 4500-7000 

Pharmacist-C-Storekeeper 
 Sri Brojeswar Das 4 500-7000 

Pharmacist-C-Storekeeper 
 Smti Phirthingkim Hmar 5000-8000 

Staff Nurse 
 Shri Nabendu Barbhuiya 2650-4000 

Dresser 
 Archana Dutta Choudhury 25 50-3200 

Female Attcndan& 

	

Next higher Scale 	Date of effect 

	

5000-8000 	09-08-99 

	

5000-8000 
	

09-08-99 

	

5500-9000 
	

04-10-99 

	

2750-4400 	4-10-99 
W. 

	

2610-3540 	4-10-99 

EPARTMENT OF POST: INDIA 
OFFICE OF TUE SENIOR SUPDT. OF POSTOFFICES 

CACHAR DIVISION SILCHAR-788001 

Memo No.B lfPrornotionlACP Scheme 	 Dated at Silchar the 04-1 2-2000. 

in pursuance of Directorate, New Delhi Communication No.22-2/99/PE- I. datc 
04-01-2000 circulated vide 11.0, Guwahati letter No.est/1-I07IRPIRIg/2000 dated 16-05 
2000, the following officials of Group 'C and 'D' category in Para-medical staff 
working in P&T Dispensary, Silchar are granted the financial up-gradation to the next 
higher pay scale as per the standard pay scales under ACP scheme. 

A. 	The officials who have24 years of regular service as on 09-08-1999 or up to th(,- 
period ending 3 1-12-2000 to be placed in the higher scale as second financial up. 
gradation. 

SI No. Name & Designation Present pay scale 	Next higher Scale 	Date of effect 

1 •  
1. 	Shri Sushi! Kr. Kar 4000-6000 	. i) 4500-7000 	i) 09-08-99w 	hc 

Lab. Technician 	 ii)5000-8000 	ii)06-1 1-99. 

13. 	The officials who have completed 12 (Twelve) years of regular services (that less 
than 24 years service) as on 09-08-99 or up to the period 31-12-2000 to be placed in the 
next higher pay scale as first financial up-gradation. 

The placement of the above officials to the higher grade has no relevancy with 
the change in the scniority position in the gradation list and also they will retain theif: 
present designation without conferring any privileges related to higher Status. On othi, 
words there will be no change in their present seniority position in the gradation list and 
in present designation. 

-:2:- 



• qA 

The financial upgradation under the scheme will be given without creating new 
posts for the purpose. In the absence of defined hierarchical promotional gradcs inlh 
cadre/category, the standard/common pay scales will be made applicable for the U1O8 

of placement of officials in the next higher grade. 

The official who has put in 24 years of service without a regular promotion as oil  
9-8-99 shall be allowed two upgradations as per the clarification No. 17 of Dircctoratc' 
letter (Jilted 25-4-2000. 

In case any disc/Vigilance case is pending/Contemplated or punishment is  
current against any of the above officials the mattcr should be rcportcd to this offic 
immediately and such official should not be placed in the next higher grade without 
obtaining specific orders from this office. 

An opportunity to exercise option as per Directorate's communication No. I -. 
11/8 1-PAP(Pt) dtd.2.3.88 and FR-22(l) and GOIs (9) and ( 40) thereunder may be 
given. 

The fixation of pay on placement of the officials to the higher grade should bc 
made as per FR 22(1) (a) (I) and Directorate's instructions issued from time to time. 

(1.C. 	A) 
Sr. Supdt of Post Offices 

Cachar Dn. Silchar-78800 I 

Copy to:- 

 
 

10- 15 
16-17 

The Postmaster General(Staff) Assarn. Region, Guwahati w/r No. StaffYl/69-l/OO 
(RD) dated 2 1-8-00 
The Sr. Postmaster Silchar, H.O. for information and necessary action. 
The CMO P&T Dispensary, Silchar. 
Officials concerned. 
PIFs of the Officials 
Spare. 

Sr. Supdt of Pos 	ces 
Cachar D . i char-788001 



DEPARTh{E OF POSTS: IN1A 
OFFICE OF ThE POSTMASTER GENERAL,DIBRUGAIZH REGION 

,UGAB 786QQi,. 

To 
The Supdt. of Post Oflices 
Cachar Division 
Silchar — 78800 1 

'NO APIRPI31-2192 	
Dated at Dibrugarh the 09.05.2003 

efltat1O dated 
11.04.2003 preferred by Sri S.K. Kar, Lalcchmctan, 

ub :- RepreS  
&T DispensarY, Silehar. •P  

sefltatiofl of Sri S.K. Kar, Lab. Technician, 
Kiidly find herewith a copy of tepre 

P8T DispensarY, Silchar & its enclosures for taking necessarY action at you
r 	end. 

dated 24.02.2003 may kindlY be 
In thisregard, this offlce letter of even number  

referred to . You may kindly informed to Sri S.K. Kar, Lab.Techn'I', P&T DispensarY, 
Silchar that the representation of the Lab. Technicialls ji' - Sarma and two 

othe', in term of the CAT Gtwahati order dated 15.09.98 Passed in 0 A NO-ill of 
1996. have already been dispoSed off as per Dte's letter No.8-11954'4 dated 01.10.97 
As per, this Dte's letter, the Pay scale of Lab. Technician of P&T DispenSalY will be 
Rs.1200 - 2040/- w.e.f. Oi.(Tl.86. A copy of this Dte's letter enclosed herewith for 

jnfbrmatiOfl. 
Regarding waival of recovcly of over payment of Pay and allowances, the case is 

unçlet examination in the Directorate . No decision for waival of recovety of over 

payment has been received from the Directorate. 

EncIo:-AS stated above.  

A. (B.Sf 
ADPS (AJCs) 

O/o the postmaster General 

j
pIbruarh Region, Dibrugarh7860 0  1. 
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No. O-1/95—PE.I 
Government of'India 

Ministry of,CommUriiCatiOfl3 
Department. of Post 

Uak Bhavan, 
Sansad Marg, 
New Delhi—hO 001. 

a Dated: 1 /10/97 

	

, . 	 To 

.1. .AliChief Postmasters General. 
• 	

' 	 20 A1i?ostmasters.Genera). (Region). 

Subject: Rogr.d1ng pay sclos of Lab. Techhicians 
worktrg'in P&TDsponsarie56 

* * * 

~2  1 :0 1-) 

I em directed to say that as per, the Recruitment 
Rules of Lab. Tochnicians 'jGsücd vido erstwhile FT f3oard 
Notification No. 291/79—NCG dated 1042/0, the prescribed 
essential qualification for recruitment to the post of 
Lab. 'Tec)niCiafl,S was prescribed as IatriculatiOfl with 
Diploma in Medical Laboratory ThchnolOgyWith at least 
one y c art s experience in Laboratory, work or 'Science 
Graduate in Group IBI stream. The rw scale for the post 
was prescribed as . 330-560/—... on implementation of th: 
r ec.omrnend ati on s of the 4th Central• Pay Commi s si. on, some 
of Circles erroneously fixed the pay of' 'the Lab. TechnicianS 
in the scale of .fl. 1350-2200/- (instead of fixing in the 
pay scale of ILr. 1200OZ01Which was the replacement scnJ. ,  
of erstwhile PaYSCI 	Rs. 330-560—). 

2. In one of the recent judgements a C.A.T. has 
directed the Department to rctify the above error. 
Accordflgly, it is hereby directed tat the pay of Lab. 
Technicians of P'&T Dispensaries may be fi xd in the scale 
of ay o F. 1200-2040/— with offct' from 1/1/86, i.f p 	not 
done already. Over payments mtde upto 30th Sptembr 
1997 may b calculated official'-VJiSC and yar—w1Se 'end 
inti.mted to this Directorate for further instr.ctjons 
in the matter,  

Con td.. . . . 2/- 
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i 	equsted that necesSarYaction in this 
3. 	• 	 It 

takP 	cOtW11aflC to th .r,,o'r tea 	is 
reid iay bo 
Dieqt6rat0 diaó1V. .• 

knoJiedg 	reeP 	bi 'rtUrfl rn1l . 
ac 4..•,, 	Please 

a ' . 	• 

lit -. 
4 Yours 	aithfU1lY, 

(S. R.Meena) JStt.) * :Asstt. Dir:Gefler 
a 

a 

i 

I ,  

a 
4 

0. 



4 
/ 

) 

'I. 

i 	.j:t,ft. 	iqi 
Cenual ALm.i1,aie Tiibunal 

s/1z 
c;. 

C-'vv. hi I3rch 

.tgt 
- 

CM 
- 
cc 

d 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

In the matter of: 
O.A. no.324106 

ii In, 
	 Sri Sushil Kumar Kar 

Court Officer. 

.Applicant 
-Vs- 

Union of India and ors 
.Respondents 

-AND- 

In the matter of: 
Written statement on behalf of 

the respondents. 

(WRITTEN STATEMENT ON BEHALF OF THE RESPONDENTS) 

I, Sri .4'- 	 son of 	4k?. ffr: .'?? presently 
AC 	. working a&..Supenntendent of Post Offices, Cachar Division, Silchar in the 

district of Cachar, do hereby solemnly affirm and state as follows :- 

That I am thej.Superintendent of Post Offices, Cachar Division, 

Silchar. I have been impleaded as party respondent no.5 in the above 

application. The copies of the aforesaid application have been served upon 

the respondents including me. I have gone through the same and have 

understood the contents thereof. I am acquainted with the facts and 

circumstances of the case thereof. Being authorized I am competent to file 

this written statement on behalf of all respondents. 

That I do not admit any of the averments except which are specifically 

'admitted hereinafter and the same are deemed as denied. 

That the applicant Sri Sushil Kumar Kar is a matriculate and 
completed the 'Certificate Course' of Laboratory Technician in the erstwhile 

P & T. dispensary, Dibrugarh in the scale of pay of R.330-10-380-E3-12- 
500-EB-15-560 with effect from 02.11.1975, vide order dated 21.10.1975. 
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Thereafter he was transferred and he joined as Laboratory Technician Postal 

Dispensary, Silchar on 29.03.86 and has been working as such. 

CO 

Cn 

p. c.. 
• -. 	C.3 
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4. 	As per Government of India's decision there are two different scales 

of pay for Laboratory Technician i.e. 
Higher scale of pay for B.Sc with qualification for Laboratory 

Technician and 
Lower scale of pay for MatriculatiorjSSC with technical 

qualification for Laboratory Technician. 

	

5. 	The applicant is a matriculate plus having the certificate course in 

Laboratory Technicianship and in view of the above decision he is entitled 

to the lower scale of pay but by mistake his pay and other admissible 

allowances for a certain period were drawn and disbursed by Drawing and 

iJisbursing Authority (DDA) in higher scale of pay. As soon as the mistake 

came to light the Disbursing Authority, started drawing and disbursing his 

pay in lower scale of pay as appropriate for the applicant. 

Further he was directed to refund the overdrawn amount to the 

Government. 

	

6. 	Prior to introduction of two different pay scales on the basis of the 

academic qualification there is a single pay of scale for all Laboratory 

Technician irrespective of their general qualification. But as and when the 

two different pay scales were introduced i.e. (I) Matriculate/equivalent and 

(II) B.Sc, the applicant naturally found his place in the lower scale of pay by 

virtue of his qualification. 

7. 	As per 3 Central Pay Commission and accepted by the Goveriuiient 

of India, the applicant's scale of pay was being Rs.330-560 and the same 
was due to be fixed in the scale of Rs.1350-2200/- as appeared in sub-clause 
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1 of the Annexure- 1 (series) to the Original Application. But by mistake and 

oversight of DDA the scale of the applicant was fixed at Rs.1400-2300/- 

C.) 
co 

CD 
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Q_ -= 

iz 

CM 
cc 

2 	Th'+ 	Para medical staff raised objection in respect of the single 

pay scale by the 4th  CPC and accordingly the Government of India, Ministry 

of Health and Family Welfare, New Delhi set up an Anomalies Committee 

to review and recommend on the pay structure of Para medical staff. The 31 

(fmal) meeting of the Anomalies Comnittee was held on 20.12.89 and 

submItted their recommendation in respect of each cadre of the Para medical 

staff. The recommendation made by the 'Anomalies Committee' is as 

follows:- 
"The Committee was of the view that the anomaly with regard 

to Sr. Technician! Technician, Laboratory technicians, Blood 
Bank Technician and Sr. Laboratory Assistant was not directly 

as a result of the implementation of the 0 Pay Commission 

recommendations and therefore, did not recommend higher 

scales of pay of this categories of post on that ground." 
The Committee however felt that there was a case for upgradationof 

the post of Laboratory Supervisors and Technical Supervisors, Senior 
Technicians, Technicians, Laboratory Technician, Blood Bank Technicians 

and Senior Laboratory Assistant and recommended that the case may be 
built up on the basis of their job responsibilities and qualifications etc for 

upgradation of these posts. The Committee further recommended that the 

feasibility of putting of these categories of posts in the following grades be 

considered while making the case for their upgradation:- 
Posts requiring matriculation of 

equivalent qualification plus one 

or one & a half year training 
course (Like Laboratory assistant, 

Radiographer Assistant) 
Posts requiring matriculation 

and equivalent qualification plus 

Rs.975/- - 1540/- 

Rs. 1 20O'- - 2040/- 
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Rs.1400/- - 2300/-

Rs.1640/- - 2900/-

Rs.20001- - 3200/- 

69,1- 
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2 years diploma/certificate 

iii) Laboratory Technicians 

iv)Technical Asstt. 
v) Technical Supervisor! Laboratory 

Supervisor". 

I 

Above recommendation made by the Anomalies Committee was 

forwarded to the 4th  Pay Commission and the fourth CPC had accepted the 

following pay scales for the Para-medical staff of P&T Dispensaries. 
"Laboratory Technicians = 1200-30-1440-EB-30-1800 

for SSc and matriculation. 

Laboratory Technicians 	= 1400-40-1600-5 0-2300-EB-60-2600 

For B.Sc." 

(Revised scales of other categories of staff not furnished since the O.A. 

''oratOrJ Technicians only). J .LJULJ 

That the applicant is 	"o" 	Department of Post India and 4Ai AL11IL J '..'¼. 	I 

as such he is due to be placed in the proper scale of pay with matriculation 

as per fixed norms. Hence he is entitled to get Ofli approved pay scale of 

Rs.1200-1800/-. 
Further a Matriculate Laboratory Technician cannot claim to be paid 

in the scale of pay, approved for B.Sc Degree holders, although the nature of 

utork is same for both of them. 

Reply to the facts of the case. 

11.1. 	That with regard to the statements made in paragraphs 4.1 and 

4.2 of the application the humble answering respondent has nothing to make 
comment on it as they are being matters of records of the case. 

11.2. 	That with regard to the statements made in paragraph 4.3 of the 

application the humble answering respondent begs to state that the applicant 

was a matriculate! HSLC passed and having completed the 'Certificate 
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Course' of Laboratory Technician and was appointed as Laboratory 
cn 

Technician in the erstwhile P & T Dispensary, Dibrugrah in the scale of pay 	$ 
CO 	

ci 

of Rs330-560 with effect from 07.11.75. On being transferred from the 
cc 

erstwhile P&T Dispensary, Dibrugarh, Sri. Sushil Kumar Kar joined as 

{aborator'' Technician, Postal Dispensary, Silchar on 29.03.1986 and still 

continuing as such. Since the applicant is a Laboratory Technician of the 

department of Post, the scales of pay, of other Para Medical Staff has 

perhaps no relation with the pay scale of Laboratory Technician. The pay 

scale of the Laboratory Technician (Laboratory Assistant) in the scale of 

Rs.330-560/- was recommended to be revised and refixed in the scale of 

Rs.1350/--2200/- by the 4th 	pc• 

	

11.3. 	That with regard to the statements made in paragraphs 4.4 of 

the application, the humble answering respondent begs to state that it is not 

correct that the applicant was appointed in the scale of Rs.330-580/- but in 

the scale of Rs.330/--560/-. Hence it is not a fact that his pay is fixed at 

Rs.1400-2300/-. 
The scale of pay of the applicant being Rs.330-560/- as per 3 

CPC, the same was due to be fixed in the scale of Rs.1350-22001-. However 

by mistake the same was fixed at Rs.1400-2300/-. 

	

11.4. 	That with regard to the statements made in paragraph 4.5 of the 

application, the humble answering respondent begs to state that the Para 

Medical Staff side raised objection in respect of single pay of 4thi  CPC and 

the Government of India, Ministry of Health and Family Welfare, New 

Delhi had set up an Anomalies Committee to review and recommend the pay 

structure of Para Medical Staff. 
Accordingly an Anomalies Committee was constituted with 

Additional Secretary to the Government of India, Family Welfare as its 

Chairman, 3 members from the Administrative side and 4 members from the 

staff side and the Committee in its 3 (final) meeting held on 20.12.89, 

submitted their recommendation in respect of each cadre of Para Medical 
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Staff, in respect of pay scale of Laboratory Technician and the 

recommendation made by the committee is as follows: 

"The Committee was of the view that the anomaly with regard 

to Sr. Technicianl Technician, Laboratory Technicians, Blood 

Bank Technician and Sr. Laboratory Assistant was not directly 

as a result of the implementation of the 4th  Pay Commission 

recommendations and therefore, did not recommend higher 

scales of pay of this category of post on that ground." 

The Committee however felt that there was a case for upgradation of 

the post of Laboratory Supervisors and Technical Supervisors, Senior 

Technicians, Technicians, Laboratory Technician, Blood Bank Technicians 

and Senior Laboratory Assistant and recommended that the case may be 

built up on the basis of their job responsibilities and qualifications etc for 

upgradation of these posts. The Committee further recommended that the 

feasibility of putting of these categories of posts in the following grades be 

considered while making the case for their upgradation:- 

i) Posts requiring matriculation of 

equivalent qualification plus one Rs.9751- - 1540/- 

or one & a half year training 

course (Like Laboratory assistant, 

Radiographer Assistant) 

Posts requiring matriculation 
and equivalent qualification plus Rs. 1 2Q01- - 2040!- 

2 years diploma/certificate 

Laboratory Technicians Rs. 1400/- 

iv)Technical Asstt. Rs. 1640/- - 2900/- 

v) Technical Supervisor! Laboratory Rs.2000/- - 32O0'- 

Supervisor. 
Further the above recommendation made by the Anomalies 

Committee was forwarded the 4th  Pay Commission and the IV CPC had 

accepted the following pay scales for the Para-medical staff of P&T 

CM 

cc 
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Dispensaries. 
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"Laboratory Technicians = 	1200-30-1440-EB-301 800 

for SSc and matriculation. 
CIO 

CA Laboratory Technicians = 	1400-40-1600502300-EB-60-2600 

For B.Sc." 

11 	 '17+h rardc. +. +k 	 in paragraph 4.6 of 
A A ..d • 	 iig 	jg-ii A 	 .J .'iW .)V.4A 	'i g.j 	A4'4 

the application, the humble answering respondent begs to state that prior to 

introduction of different pay scales on the basis of academic qualification 

there was a single scale of pay for all Laboratory Technician irrespective of 

their general qualification. But as and when the two different scales of pay 

was introduced for (1) matriculate! Equivalent and (2) B.Sc, the applicant 

naturally had to be placed in the lower appropriate scale of pay. 

11.6. 	That with regards to the statements made in paragraph 43 of 

the application, the humble answering respondent begs to state that the 

applicant is an Employee of Departient of Posts India and as such he is due 

to be placed in the proper scale of pay as applicable to him. 

11.7. 	That with regards to the statements made in paragraph 4.8 of 

the application, the humble answering respondent begs to state that the 

example cited by the applicant in respect of other category of Para Medical 

staff infact has no relevancy, as those have no separate pay scales like 

Laboratory Technician of the Department of Posts. Because in this 

department the pay scales are made on the basis of academic qualification. 

In view of the qualification of the applicant as being Matriculate his pay 

scale should be fixed as per recommendation, made by the Anomalies 

Committee and as accepted in the 4 th  Pay Commission for the category of 

Laboratory Technician of Para Medical Staff of P& T Dispensaries. 

11.8. 	That with regards to the statements made in paragraph 4.9 of 

the application, the humble answering respondent begs to state that as per 

the recommendation of the Anomalies Committee and as accepted in the 4th 
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CPC and approved by the authority the two different scales of pay for the 

Laboratory Technician were prescribed on the basis of academic 

qualification for Para Medical Staff of P and T dispensaries as follows:- 

*1 
CD 

Cn 

C) 	'... 
CO 

Cz 

"Laboratory Technicians = 1200-30-1 440-EB-3 0-1800 

for SSc and matriculation. 

Laboratory Technicians 	= 1400-40-1600-5 0-2300-EB-60-2600 

For B.Sc." 

The existing of pay scales of Rs.330-560/- was revised and replaced 

by a corresponding scale of pay of Rs. 1200-1800/- for SSc/Matriculate 

employees and for the scale of Rs.425-700/- the corresponding revised scale 
fPc 1 0'- 	.Sc employees. 

A. jJJ 	 I 

In the O.A. 117/96, earlier filed by the applicant this Hon'ble Tribunal 

ui,li ,'rihr fa I AG 02 , , gyrewl% A rnc,4 o' 11 rc.. 
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"There cannot be any doubt that it is within the power of the 

respondents to assign two different pay scales to the post of 

Laboratory Technician, as above provided the differentiation is 

rrf iitr 	'b1' rr 	 d" 	iirf rcrlf 
L&'J, '.4111 '...AJ%J1A4 	. 	.JA IL I 	AJAM4L 	4L.&,.I 	SJ ,.I LAJ 	A oJ '.41'. in '.LA'., 

discrimination within the purview of Article 14, of the 

Constitution." 
Further in compliance of this Hon'ble Tribunal's order dated 15.09.06 

the recovery of the excess amount was not made from the pay of the 

applicant. 

That with regards to the statements made in pargraphs 4.10 to 

4.14 of the application, the humble answering respondent reiterates and 

reaffirms the statement made in paragraph 11.4 of this written statement. 

Further begs to state that as accepted by the Commission and as 

per latest position the two scales of pay of Laboratory Technician, on the 

basis of general educational qualification, is in existence and superceded all 

previous orders. 
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Further this Hon'ble Tribunal vide order dated 15.09.98 in 

Original Application no.117/96 filed by the applicant was pleased to observe 
i-h 
"i4 

"There cannot be any doubt that it is within the power of the 

respondents to assign two different pay scales to the post of 

Laboratory Technician as above provided the differentiation is 

• not unreasonable or irrational and does not result in the 

discrimination within the purview of Article 14 of the 

Constitution." 
Further it is stated that the two scales of pay mentioned in the two 

scales of pay mentioned in the circular dated 05.07.95 annexed as Annexure 

6 to the Original Application is correct which is based on the acceptance by 

the Government of India of the recommendation of the Anomalies 

Committee of the 4 th  CP 

11.10. 	That with regards to the statements made in paragraphs 4.15, 

4.16 and 4.17 of the application the humble answering respondent reiterates 

and reaffirms the statement made in paragraph 11.4 of this written statement.' 

However the answering respondent begs to state that in view of the 

recommendation of the Anomalies Sub-Committee set up by the 

Government of India 	as per demand 	of the 	staff side and the 

recommendation as accepted in the 4th  CPC the pay scales for the Para 

Medical Staff of P&T Dispensaries was circulated for the Laboratory 

Technicians on the basis of academi -C qualification for S Sc/matriculate and 

for B.Sc. 
The pay scale of the applicant earlier fixed and disbursed by the 

Disbursing Authority was in mistake and an oversight of the DDA. Hence 

there is no question of the arbitrary reduction of pay scale. 
Further in compliance to the Hon'ble Tribunal order dated 

15.09.98 the recovery of the excess paid from the applicant was not made. 

00 
cc 

00 
cc 
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11.11. 	That with regards to the statement made in paragraph 4.18 of 

the application the humble answering respondent reiterates and reaffirms the 	. 

statements made in paragraph 11.8 of this written statement. 	 Cz 

Further the applicant's representation dated 11.04.03 has been 

disposed of by the authority and accordingly intimated to the applicant. 

111 .i')  . That with regards to the statements made in paragraph 4.19 of A A  

the application the humble answering respondents begs to state that as per 

the scheme of ACP the applicant was granted 1. and 2m 1  financial 

upgradation. 

11.13. 	That with regards to the statements made in paragraph 4.20 of 

the application the humble answering respondent begs to state that the 
representation of the applicant was considered by the appropriate authority 

and as per the accepted recommendation in 4 h CPC made by the Anomalies 

Committee set up on 20.12.89 and as proved by the Government the two 
revised pay scales for Laboratory Technician of the Para Medical Staff of 

P&T Dispensaries was prescribed on the basis of the academic qualification. 

The applicant being the matriculate his pay scale can never be at par with 

•- 
. bL Holders. 

Further the decision of the authority has also been intimidate to 
*110 the appliCant which appears in the Annexure 12 of the O.A. 

Further the prayer for waivel of recovery of excess paid amount 

is still under consideration of the appropriate authority. 

11.14. 	That with regards to the statements made in paragraph 4.21 of 

the application the humble answering respondent begs to state that the" 
applicant has been serving in the department of post, india, (erstwhile P&T 
Department) and he had joined his department on the conditions prevailing 
in this department. He, cannot therefore, cite the example of other 

departmentlhospital etc. 
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11.15. 	That with regards to the statements made in paragraph 4.22 of 

the application the humble answering respondent reiterates and reaffirms the 

.c • t-. 
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statements made 	a'' 114 of this written statement. IAI 1J4J 	i 4JJA A A 

	

11.16. 	That with regard to the statements made in paragraphs 4.23 of 

the application the humble answering respondent begs to state that what was 

advertised later on perhaps before the introduction of two separate scales of 

Metric and Degree holders and cannot be cited as an example for claiming 

higher pay scale. 

	

11.17. 	That with regards to the submissions made in paragraphs 4.24 

to 4.25 of the application the humble answering respondent begs to submit 

that his representation was disposed cf by taking into account of the existing 

prescribed norms of pay scale for Laboratory Technician. Further the 

applicant is being paid monthly salary in the appropriate scale of pay and as 

such there is question of monetary loss or sufferance. 

12. Reply to the grounds of the case. 

	

12.1. 	In response to the ground 5.1 of the application the humble 

answering respondent begs to submit that there are no separate pay scales for 

any other category of the Para Medical Staff excepting in Laboratory 

Technicians of P & T Dispensaries which are based on academic 

qualification. 

	

12.2. 	In response to the ground 5.2 of the application the humble 

answering respondent has nothing to make comment on it. However he 

stated that so far the scale of Rs. 1400-2300/- for the post of the Laboratory 

Technician, recommended in the 0 Pay Commission is concerned i.e. for 

""r T atjr.c "&T Dispensaries as the pay scale of the Laboratory 
'/.L1 	A 	LALJ.A 	LII) JA A 

Technician are categorized in into two on the basis of academic 

qualification. 
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123. 	In response to the ground 5.3 of theapplicatioumle 
CO  

Cj 

answering respondent begs to submit that the scale mentioned are not 

applicable to the applicant as the Laboratory Technician of the Para Medical 

Staff in the Department of Post are made on the basis of academic 

qualifleation. 

12.4. 	In response to the ground 5.4 of the application the humble 

answering respondent begs to submit that the representations are disposed of 

and accordingly he was communicated. As per the acceptance of the 4 h  Pay 

Commission and approved by the Government of India the two revised pay 

scales for Laboratory Technicians for Post, P & T Dispensaries was. 

prescribed on the basis of academic qualification. As the applicant is 

matriculate he is entitled to pay scale of Rs. 1200-1800/-. 

	

125. 	In response to the ground 5.5 to 5.7 of the application the 

humble answering respondent begs to submit that the two revised pay scale 

was prescribed as per the academic qualification and the same are accepted 

and approved by the Government of India. 

	

12.6. 	In response to the ground 5.8 of the application the humble 

answering respondent begs to submit that there is no violation of the 

/ principal of natural justice at all. 
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writ petition has no merit at all and is liable to be dismissed. 
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\TERIFICATION 

I, Sri AM 9th •... rr s/o Sri i3. AM?V. 	presently 

working asp. Supermtendent of Post Offices, Cachar Division, Silchar in the 

district of Cachar do hereby verify that the statements made in paragraphs 

true to my knowledge; those made in paragraphs 

being matters of records of the case 

derived therefrom which I believe to be true and the rests are my humble 

submission before this Hon'ble Tribunal. 

I have not suppressed any materials facts thereof. 

And I sign this verification on this the.....'S ..day of 	......2007. 

v,  

DEPONENT 
Sr Supth. of Post Offices. 

Cachar On. Silchar-788001 

I 
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FORM No, tl 
(See Rule 62 

CENTIL ADMINISTRATIVE TRIaJNAL 
GiFTI BENCH: 

Respondant(S) 

7 	I, -' 	 havirg ben aUthoisAd 

. 	 . . 	 . 	 . 	 . . 

S 
	 '(here furnish the p3rticulars of authority) 

by the Contra1/StaGovenment/Gbvernnt Servant/i 	* Authority! 

corporation/Society notifed under Sec. 14 of the Administrative 

Tribunals Act,1985,hereby appear for applicant No,. ...... . 1 / Respondant 

and undertake to plead and act for them in all matters in 

the aforesaid case. 

kiace: 	6 
:- 	2- ----j 	LJ O 	Signature and Designation of the 

r 
	 Counsel. 

Address of the Counsel for $crvice. 


